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Joint committee report in compliance of the Hon’ble National
Green Tribunal directions in the matter of O.A. No. 245/2024

(CZ),
Devidas Khatri Vs State of Rajasthan & Ors.

1. Background:

The Hon’ble National Green Tribunal (NGT), Central Zone Bench,
Bhopal passed an order on 25.11.2024, in the matter of O.A. No. 245/2024
(CZ). Devidas Khatri Vs State of Rajasthan & Ors., has inter alia directed

following:

“8. Considering the allegations made, we deem it appropriate to constitute a

Committee comprising of the following members. -

i) District Collector, Sawai Madhopur, Rajasthan or his representative
not below the rank of Additional District Magistrate; and

ii)  Senior Scientist, Rajasthan State Pollution Control Board.

9. The Committee shall visit the site and submit its Fact Finding Report within
Jour weeks on affidavit with regard to the allegations made in the Original

Application

10. The District Collector, Sawai Madhopur, Rajasthan shall be the Nodal
Office for all logistic purposes and for filing the Report of the Committee on
affidavit.

11. If any violations are found, the Committee shall take appropriate action

with regard to the allegations made in the Original Application.

List on 24.01.2025.
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Further Hon’ble National Green Tribunal (NGT) extended timeline vide

order dated 24.01.2025 to file reply of the committee, with following

directions:-

Learned counsel for the State of Rajasthan has submitted that due to
certain transfer issues in the District Administration the committee is unable to
file the report and sought a short time for submission of the report of the

committee. The same may be filed within two weeks.

List on 27.02.2025.

2. Constitution of Joint Committee:

In compliance to the aforesaid order dated 25/11/2024, following
officers were nominated from their respective departments to conduct the

joint inspection: -

e Sh. Sanjay Sharma, Additional District Magistrate, Sawai
Madhopur (charges taken over on 17.02.2025) as
representative of district collector, nominated by District
Collector, Sawai Madhopur (Rajasthan), copy of order is
enclosed at Annexure - 1.

e Dr. Manoj Kumar Meena, Superintendent Scientific Officer&
GIC-Air Laboratory & NAMP, RSPCB, Jaipur is nominated as
member of the Committee by Member Secretary, Rajasthan
State Pollution Control Board, Jaipur, copy of order is

enclosed at Annexure - 2.
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3.

Details of the grievances raised in the O.A. no. 245/2024 (CZ):

In the O.A. no. 245/2024(CZ), the grievances of the applicants are as

follows:

a) 12 Nos. of Brick Kilns are being operated without having permission
from the Rajasthan State Pollution Control Board. Central Ground
Water Authority and without installation of pollution control
measures.

b) Brick kilns are operated in agriculture lands without having
conversion of land from the competent authority.

¢) Brick kilns are established in cluster on agriculture fields in villages
namely Tapur, Ancher, Jhadoda of Tchsil Chauth Ka Barwara,
District — Sawai Madhopur.

d) Brick kilns are operational without installation of pollution control
measures thus settling of dust on agriculture fields and crops had
adversely affected the local residents.

e¢) The brick kiln has not adopted zig-zag technology.

4. Site Visit and Observations:

In compliance of the direction of Hon’ble NGT ficld visit was

carried out by Committee on the 21* Feb 2025. The point wise

observations/ views of the committee are as under:-

» Committee has visited villages namely Tapur, Ancher, Jharoda of
Tehsil- Chauth ka Barwara & village- Neemod Rathod , Tehsil-
Bonli, District- Sawai Madhopur.

» Committee has observed that total 8 Brick Kilns out of 12 Brick Kilns
as mentioned in Original Application are there in the specified region.
Respondent no. 3, 4, 9 & 14 was not found in specified region, details

are as under : -

Joint committee report in the matter of Original Application. No. 245/2024(CZ) /
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Respondent | Name of Brick Kiln Address
No.
1 3 M/s. ABC Ent Bhatta | Village- Tapur, Tehsil- Chauth ka Barwara, District -
Sawai Madhopur
2 4 M/s. RKB Ent Bhatta | Village- Tapur, Tehsil- Chauth ka Barwara, District -
Sawai Madhopur
3 9 M/s. NSN Brick Kiln Village- Jhadoda, Tehsil- Chauth ka Barwara, District
- Sawai Madhopur
4 14 M/s. RKB Brick Kiln | Village- Tapur, Tchsil- Chauth ka Barwara, District ~
Sawai Madhopur

And the details of 8 brick kilns those are found (established) in
specified region as mentioned in Original Application as respondent
no. 5.6,7.8,10,11,12 & 13, details are as under:-

| Respon | Name of Address Present Location Remarks
. dent Brick Khasra Latitude | Longitude
| Noe. Kiln Number
{ Khasra No. -
1764/213,213/1569
i M/s Shiv Village- Ancher, Khasra No. ?
‘; 3 Eem Batta | Tehsil- Chauthka | 17647213, 25159784 1 70:113102
| Barwara, District - | 213/1569
i | Sawai Madhopur
Khasra No. 1031,
i M/s Amit Village- Jharoda, | Khasra No,
} 6 Bricks Tehsil- Chauth ka 1353/1031 | 26.19155 | 76.122082 -
| Company | Barwara, District —
f } Sawai Madhopur
i | Khasra No.
{ MsShri | 1659/186 Village-
- | Sanwariya Ancher. Tehsil- Khasra No. :
' | Bricks | Chauth ka Barwara, | 1771/1659 20183823 ]: 76.117965 )
| | Company District — Sawai
| Madhopur
MJs Khasra No, 139,
Bhawani Village- Jharoda,
8 Bricks Tehsil- Clnfutl} ka | Khasra No. | 26.206749 | 76,129211 -
Udyué Barwara, District — 1359/139
Sawai Madhopur
Khasra No.
Mrs 1966/961, Village-
i Kisaan Tapur, Tehsil- Khasra No. \
, 10 ! Bricks Chauth ka Barwara, | 1967/1966 26.205917 | 76.116087
‘ I Company District — Sawai
L | Madhopur
1 " Khasra No.
! ‘ " Ms 1 9s5/184). Village-
| anuman .
; 1] ‘ Bricks Tapur., Tehsil- Khasra No. | 26207265 | 76.118853 -
| | Company C'huplh ka Barwara, | 955/1841
i i District - Sawai

Devidas Khatri Vs State of Rajasthan & Ors.
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L | | Madhopur | [ | ‘
‘ i Khasra No ; -1 [
f | Magn | 096949, | | |
, . ‘ Mata D Village- Tapur, | Khasra No
b2 e Tehsil- Chauth ka | 1964969, | 26206065 | 76 11590 A
l 4 1,('“‘,_(‘&: Barwara, District - | 969 [
, 1 Sawai Madhopur |
PRI IPNURIREIEN TSRO | R . . S |
| | [ | ‘ As per |
i | i [ Original [
f ‘ { Application |
{ Address of
| : brick Kiln
! Y Khasta No. 47, | Fra

[ ..1 sta Village- Neemod | ‘ mentioned as !
s | KRR Rathod  Tehsil KhasraNo- | 2620769 | 76162865 | VP

a Bonli, District — j| S SABEE
Udhyo ¥ Chauth k
l Yog Sawai Madhopur muiny
’ I Barwada,
‘ | District-
‘ Sawai
f Madhopur,

i Rajasthan - ‘
L | i 322703 |

» Additionally 2 Brick Kiln units were also observed / identified in
specified region (i.e. Village — Tapur, Ancher, Jharoda) which are

not mentioned in Original Application, details are as under:-

S. Name of Address Present Khasra Location
No. | Brick Kiln Number Latitude Longitude
1. M/s Narendra | Khasra No. 1364/914 Khasra No. 26.204058 76.120193
Bnck Village- Jharoda, 1365/1364
Company Tehsil- Chauth ka
Barwara, District - |

|

Sawai Madhopur i

2. M/s Kaka Khasra No. 1989/940 Khasra No. 26208473 | T76.114956 |
Brick Village- Tapur, 1989/940 v
Company Tehsil- Chauth ka i
Barwara, District — ‘
Sawai Madhopur

» Total 10 Brick Kilns found established / identified in the specified
region, 9 Brick Kiln are located in Village - Tapur, Ancher and
Jharoda, Tehsil Chauth Ka Barwara, District — Sawai Madhopur and
1 Brick kiln is located in Village- Neemod Rathod, Tehsil - Bonli
District — Sawai Madhopur (list of all 10 brick kilns including

address coordinates, consent status issued by RSPCB etc. and

Devidas Khatri Vs State of Rajasthan & Ors.
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Google map locations of all 10 brick kilns are enclosed at Annexure

- 3 & 4 respectively).

» 9 out of 10 Brick Kiln units are cstablished on duly converted land
for brick kiln purpose and one brick kiln unit namely M/s. Jai
Kaimla Ent Udhyog, Khasra No. 47, Village - Neemod Rathod ,
Tehsil- Bonli, District — Sawai Madhopur established on duly
converted land for Industrial purpose. (Copy of land conversion
orders are enclosed at Annexure - 5).

» 6 Out of 10 brick kilns are operational with valid consent to operate

of Rajasthan State Pollution Control Board (Copies enclosed at

Annexure — 6), details are as under :-

| 8. | Respon | Name of Brick Address Present Consent
| No. | dent Kiln Khasra Validity
5 | No. Number
" Khasra No. 1031, Village-
1 | ’ 6 M/’s Amit Bricks Jharoda, Tehsil- Chauth ka Khasra No. | 30.11.2029
i i { Company Barwara, District — Sawai 1353/1031
3 Madhopur
{ _ Khasra No. 1659/186 Village-

& } - M/s Shri Sanwariya Ancher, Tehsil- Chauth ka Khasra No. | 31.07.2031
‘ - ' Bricks Company Barwara, District — Sawai 1771/1659
‘ | Madhopur
[ Khasra No. 139, Village-
[ 3 i 3 M/s Bhawani Jharoda, Tehsil- Chauth ka Khasra No. | 30.11.2028
| 1 Bricks Udyog Barwara, District — Sawai 1359/139
f | Madhopur
[ |~ Khasra No. 1966/961, Village-
' 4 3 10 M/s Kisaan Bricks Tapur. Tehsil- Chauth ka Khasra No. | 31.07.2031
{ | Company Barwara, District - Sawai 1967/1966
! | Madhopur
| i Khasra No. 955/1841, Village-
i < | r M/s Hanuman Tapur, Tehsil- Chauth ka Khasra No. | 30.09.2029
| - Bricks Company Barwara, District — Sawai 955/1841
\ Madhopur
[ Khasra No. 1964/969 & 969,
g, 6 12 M/s Jai Mata Di | Village- Tapur, Tehsil- Chauth ka | Khasra No. | 30.06.2034
| ’ - Ent Udhyog Barwara, District -~ Sawai 1964/969,
! Madhopur 969 |

» Remaining 4 brick kilns found operational without obtaining prior
consent to operate of Rajasthan State Pollution Control Board.
Therefore, Regional Office, Rajasthan State Pollution Control

Board, Sawai Madhopur had issued closure directions under the

Joint committee report in the E\-t;ér of Original Ap;)lication. No. 245/2024(CZ) o
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section 31 A of the Air (Prevention & Control of Pollutivon) Act
1981 vide letters dated 04.12.2024 for all 4 brick kilns those were

established & operated without obtaining prior consent from

Rajasthan state pollution control board. (Copy of closure directions

are enclosed at Annexure - 7), details are as under:-

-

S. | Respon | Name of Brick Address Present Direction |
No. dent Kiln Khasra of closure |
Number issued on |
No. ‘
]
Khasra No. 1764/213, Khasra No \
% 5 M/s Shiv Eent 2]3/!56? Village- Ancher, 1764/213, 04.12.2024
Batta Tehsil- Chauth ka Barwara, 213/1569
District — Sawai Madhopur |
Khasra No. 47, Village- ,
5 13 M/s Jai Kaimla Nccma.:ad l_{atl}od .Tchsiil- Khasra No. 04.12.2024
Ent Udhyog Bonli, District = Sawai 47 ‘
Madhopur
M's Narendra | Khasra No. 1364/914 Village- | Khasra No. l
3. _ Brick Company Jharoda , Tehsil- Chauth ka 1365/1364 04.12.2024 [
Barwara, District — Sawai ke
Madhopur
M’s Kaka Brick | Khasra No. 1989/940 Village- | Khasra No.
4. L Company Tapur , Tehsil- Chauth ka 1989/940 04.12.2024
Barwara, District — Sawai s
Madhopur

> All operational 6 brick kilns unit have provided gravitational settling

chamber along with adequate stack height of more than 30 meters

and these all 6 units found provided adequate infrastructure facility

to monitor source (stack) emission of brick kiln.

> Zigzag technology adopted by 2 units out of 6 operational brick kiln

units, details are as under:-

S. No. | Respon | Name of Brick Address Present Consent Validity
‘ dent No. Kiln Khasra
1 Number
[ Khasra No.
l o 1966/961, Village- Khasra No. 31.07.2031
‘ Mis Kisan Tapur, Tehsil- 1967/1966
1 10 Bricks o
Company Chauth ka Barw ara,
District — Sawai
Madhopur
Khasra No.
Iillage- Chasrs
s Hatiiioaar OS'SV/l 841', ‘\ |I|_dge khs\‘sm .No 30.09.2029
Tapur, Tehsil- 95571841
2 11 Bricks . e
Company Chauth ka Barwara,
District — Sawai
Madhopur
Joint committee report in the matter of Original Application. No. 245/2024(CZ)
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» During visit it was observed that raw materials and fuels found store

in covered area.

» Water was being sprayed using the water tankers to prevent fugitive

emissions by the all brick kiln units.

» On the direction of aforesaid committee, the Ambient Air Quality

monitoring was conducted by RSPCB within premises all 6
operational brick kilns to check fugitive emission generated due to
vehicular movement and stack emission of all 6 operational brick
kilns were also monitored by RSPCB. Analysis reports of the same
are received from RSPCB and as per the analysis report all 6 units
found complying with prescribed standards of stack emission and 4
out of 6 units found complying with Ambient Air Quality Standards,
details are included in table annexed at Annexure - 3 (Copy of
analysis reports are enclosed at Annexure - 8).

3 out of 6 operational brick kiln units have obtained Short Term
Permit (STP) from Department of Mines & Geology, Sawai
Madhopur for excavation of soil for manufacturing of sand bricks

(Copy of the Short Term Permits are enclosed at Annexure - 9),

details are as under:-

[S. | Respon | Nameof Address Present Short Term
| No. dent Brick Kiln Khasra Permit validity
No. Number
| M/s Shri Khasra No. 1659/186 3
f Barunita Village- Ancher, Khasra No. 05.12.2027
|| 7 YAy, Tehsil- Chauth ka 1771/1659
| | Bricks Barw .
et arwara, District —
3 ! pany Sawai Madhopur
[ Khasra No.
i l M/s Kisaan 1966/961, Village- Khasra No. 09.01.2026
| 2., Bricks Tapur, Tehsil- Chauth 1967/1966
| Company ka Barwara, District
| | - Sawai Madhopur.
i Khasra No.
’ M/s Hanuman 955/1841, Village- Khasra No. 09.01.2026
[ 3. 11 Bricks Tapur, Tehsil- Chauth 955/1841
Company ka Barwara, District
L ) - Sawai Madhopur |

Joint committee reportin the matter of Original Application. No. 245/2024(CZ)
Devidas Khatri Vs State of Rajasthan & Ors. Page 9
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» The brick kiln owners have not obtained NOC from Central Ground
Water Authority (CGWA) for ground water abstraction.

> All brick kiln units have planted some plants/saplings within plant
premises, which are insufficient.

» Approach road of brick kiln units was found kaccha/unpaved, it
causes dust emission during vehicular movement.

» Some photographs taken during visit are enclosed at Annexure — 10.

\ ‘ /\

M
(Dr. Manoj Kﬂ{Me-ena) _ ey (Sanjay Sharma)
Superintendent Scientific Officer Additional District Magistrate

GIC-Air Laboratory & NAMP, Sawai Madhopur
RSPCB, Jaipur s - _

Joint committee report in the matter of Original Application. No. 245/2024(CZ)
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BEFORE THE NATIONAL GREEN TRIBUNAL CENTRAL ZONE
BENCH AT BHOPAL

0.A. No. 245/2024(CZ)

IN MATTER OF:
DEVIDAS KHATRI  ceeeennnen APPLICANT
VERSUS
STATE OF RAJASTHAN & ORS.  ...oeineae RESPONDENTS
AFFIDAVIT

1 Sanjay Sharma S/o Shri Ramakant Sharma, Post: Additional District
Magistrate, District: Sawai Madhopur, R/o Civil Lines, Sawai Madhopur,

do hereby solemnly affirm on oath and state as under :-

1. That in compliance of the order of this Hon’ble Tribunal dated
25.11.2024, I on behalf of the District Collector, Sawai Madhopur
(Nodal Agency) am filing the Fact Finding Report.

2. That the contents of the Fact Finding Report are true and correct
and no material fact has been concealed.

3. That affidavit is executed in support of this Fact Finding Rep
Rread Over Ew!a‘;“edf

- @mtted To Be forees _~
L grOT/»F\;TrL "EGISTER D{< GOYAL DEPONENT

A
51'1!81/&)»:2” e Lr\ Notary Puolic
~ Place: sawai Madhogyr VERIFICAgBOAl Madhoot

The above named deponent do hereby verify that the contents of the
aforesaid affidavit from paragraph 1 to 3 are true and correct to the bgst

of my knowledge and belief.

'NOTARIAL Verified on this 26 day of February 2025. ﬁ
DEPONENT

o .

_ ATIESTED. " ENTIFIED G
7 ok dovaL Vrrin
Notary Public

Sawali Nadhoow
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Headquarter, 4, Instituiigﬁg gr]elu]tlon, Control Board
Phone :0141- 2716504, 2716800 . r:aauh‘alana])oongri, Jaipur-302004

No. .10 (658) RPCB/Legalo1, Helpline No, : 0141.271687

2024/ /111 . :
V118l : e
Dr. Manoj Kumar Meena, 5 Date: 02-“/‘2.-247.11 e
Supt. 50 & GIC- Air Laboratory & NAMp / $hit T
Rajasthan State Pollution Control B § ' EREL b
oard, ' : |
Jaipur. B
Mobile No.: 9829877620
Subject~ Regarding the Hon'ble Natj '
tional Green Tri
Application No. 245/2024 (CZ), Devid r'lbun?l. Bhofw‘ 'crd“ dated 25.11.2024 passed in Original
Sir, ——— s idas Khatri V/s District Collector Sawaj Madhopuré&Ors.
With reference to above subje itistoi
ct matter, it is t '
dated 25.11.2024 and directed interalinas ollows o NOT Ras passed an e
“ sy u . ’
§.Considering the allegations made, we deem it appropriate to constitute a Commitiee comprising
of the Jollowingmembers: -
(i) District Collector, Sawai Madhopur, Rajasthan or his representative not below the rank of
Additional District Magistrate; and
(i) Senior Scientist, Rajasthan State Pollution Conffol Board:
i 9. The Committee shall visit the site and submit its Fact Finding Report within four weeks on
,L affidavit with regard to the allegations made in the Qriginal Application
E 10. The District Collector, Sawai Madhopur, Rajasthan shall be the Nodal Office for all logistic
purposes and for filing the Report of the Comumiftee on affidavit.
E 11. If any violations are found, the Committec shall take appropriate action with regard to the
allegationsmade in the Original Application."
in light of the aforesaid order dated 25.11.2024, you are hereby nominated as member of the
E commitiee constituted vide the aforesaid order on behalf of the RSPCB with the direction to ensure compliance of
E« ﬁ the Hon’ble NGT dated 25.11.2024. Copy of the Hon’ble NGT order dated 25.11.2024 is being enclosed for ready
E reference.
f,‘-fv- Enclosed-As above
r (Vijai N.)
:’ Member Secretary 9y -

Copy to following for information/necessary action —
1. District Collector, Sawai Madhopur , Rajasthan.
2. Regional Officer, RSPCB, Sawai Madhopur.

R‘) Designation/ q" Secretary
ﬂ@\ ('/ BRE Date: 2024 NRYIF54291ST

A% Reason: ApproNey
A g

%@!‘.ﬂﬁal Ref No.: 12110023 CoRNEN
G} Scanned with OKEN Scanner
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[Seres Ml DEAY () nd (G))
othce of Prescribed Authorlty: SUD PIVISIONAL OFFICER, CHOUTHKABARWARA
CONVERSION ORDER
YA, RAIARAM S/O
stion of GHASI 5/0 NIOIYA, PARA DEVI W/O BHOIYA, RAJANTI D/0O DHOIJYA, /
on the 'm':‘::\l;:.’lf;n{""“" CHOUTHRADARWARA, nprlcultural land held by him in his khatedarl tenancy Is hereby
rl

{tural Land
oA of iR sn-apricultural purpose undar rule U of the itajasthan Land Revanue (Cun:mralon of Agricu
. worted (00 -;“"‘;n, in Rural Areas) Rules, 2007, the partienlars of which are glven as under:
certt apricy

far ® 0

—nlicant Fathee's/ Huvabnd's Soclal Catrgary complate Addrris
Jame O AT Name: (SC/81/GEH/00C/0te..) A
I i e TTTeTTT, | snc VRO TAPUT TEHSIL CHAUTH ¥, S
Lo e —— VILLAGE FOST TAPUR TEHI3IL CHAUTH FA BARVIARA D
:T"/I_,.-"-"NI NHOIYA [ Moc IAADHOPUR
. Pt VILLAGE POST TAPUR
3 | 2 3 NHOIVA | mic —s
AT NIoIVA | MOC | VILLAGE POST TAPUR TE

L ;
5 d converted:
-/1'51;,';;.,,- Onh:;":]:m,-;sc,—’arnrn panchayat/Tehsll: TAPUR/TAPUR/CHOUTHKABARWARA
" 13) Name afo‘ of the land: 1989/940
() Khasta ch Khasra No. (in square meter): 7000
] Arc? nrc:crrf’d of each Khasra No. (in square meter): 6700
d) Arca €00 in sq. mcter): 6700 :
r{c;,vﬂ-’ ‘mw:.::qf{an: INDUSTRIAL PURPOSE/ INDUSTRIAL AREA/ INDUSTRIAL ESTATE
u asc‘ofcﬁ:c (sub Category): BRICKS BHATTA UNIT
vorsion ion charges payable (X): 5/- H
: 38000/~ 677279
= m'ps;emfufn deposited (%) with date and no. of challan: 1700/-, 19/10/2022, 22473

f premlum deposited (%) with date and no. of challan: 36300/-, 15/02/2023,

1 Rate 0f €@

i e osit
g premium d pmount of

ce
I gAmaunE o

45
deposited (%), if any, with date and no. of challan: 4500/-, 15/02/2023, 235129906
£ Armount 0f_P gna‘:g deposited (%), if any, with date and'no. of challan: 0/-
T "mmt:gm;i;'erfssued under Rule 13 for regularization: NO
: e
¢ whether

P

A B Y

LY
=

>

Signature valid

f Digltally Signed b UF umar Sharma
i[ Deslgnation : SUS DIV/s=ANAL OFFICER
t CHOUTHKABASP S,

i Date: 2023.03.03N 7456 IST
Reason: Approved

i s Locatlon: SAWAIMADHOPUR

e

| Wemmm and doos nol requiro any physical signaluro.

;Qg/p_'c"




46

2
2

- i v -

. w7 4126 (#1)
r’f r‘S\ S—S (& fraw 153 @)
WA (R , _
qup e AT s Aap i - 2073-2076 a4t 2075 (4112019 )7
WA e e 'l]'l'l STEE R AR I LUNER | AT
Aot b,y S iy Baad e 2
AT ¥ A T m rlEy - 40
[EETRRIETNIBINE w1 A A - 121
TIAMAT N mm

1 e e dren e 14 mfA- el o i e

AL fmeaa (et - 1989/940 Brim 73 ) A afs T vt SHIWAD BR., DIST.SAWAI MADHOPUR,
RAJASTHAN

2, Tt af w3, A R 174 wfh- T e i amer

3. 7 i fism R 144 snfA- e, 3 mmEr

TR /4 (ot e ) A At EET aTET SHIWAD BR., DIST.SAWAI MADHOPUR RAJASTHAN

4.7 g% T - 414 A e g aver

N2 frm-/a (7 n. 1989/940 Firsn T2 ) 4wt 7T omAT SHIWAD BR., DIST.SAWAI MADHOPUR, )

_ RAJASTHAN, .

TR AT gt A FUTRENT  FHATE F AT AT F AW H T foamit
HEH T ATATFATAOT EEIT & ZA1H

1989/940° © 0.7000 =T+ 1 0.7000 7.70 o ATATATHT ; 656 01/06/2022 TFAd

227 0.2000 =ATAT1  0.2000 5,80 14,311 =g ATHTACRA : 662 27/07/2022 FAHm

24/1888 0.1000 =#1¥1=11 0.1000 1.10 A ATHTGTH7 : 666 08/09/2022 T

30 0.1800 a77+11 0.1800. 1.98 =i TATETET 2 670 14/10/2022 7EAAT4T

37 0.1900 =TT 1 0.1900 2.09 =f 1A ATHIGCRTr : 679 09/06/2023 TEAATHT

444 0.1700 =TT 2 0.1700 1.36

488 1.0000 #TET2  1.0000 19.00 1.7.492

B06 0.1500 =m#T 1 0.1500 4.35 A71.4.801

812 0.2000 =T#r1  0.2000 5.80 =1.7.801

989 0.3100 m7T411 0.3100 3.41

T A7 - 10 3.2000 3.,2000 52.5900

o AT faT A7 =T i AT T e J A R o A g

g AT A A7 T - 22-Jan-2025
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— Reg‘}c?nal Office Bharatpur

--——-_._.§ Rajasthan State Pollution Control Board
Ry
[ 4
Registered
FileNo :  F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/2(1)/2013-2014/244-245

Order No: 2020-2021/Bharatpur/7701
UnitId : 51210
M/s Amit Bricks Company

Khasra No. 1031 N/v Jhadoda, Tehsil:ChauthKaBarwara
District:SawaiMadhopur

Date:  13/08/2020

Sub: Consent to Operate under section 21(4) of the Air (Prevention & Control of Pollution) Act,
1981.

Ref:  Your application for Consent to Operate dated 13/12/2019 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of section 21/(4) of the Air (Prevention & Control

of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and .

rules & the orders issued thereunder is hereby granted for your Amit Bricks Company

plant  situated at’ Khasra No 1031, Village- Jhadoda Tehsil:Chauth Ka Barwara

District:Sawai Madhopur, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 13/12/2019 to 30/11/2029.

2 That this Consent is granted for manufacturing / producing  following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type - Quantity with Unit
SAND BRICKS Product 48.00 LAC / ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Kiln Stack Gravity Settling
Chamber
Particulate 750 Mg/Nm3
C Matter
Page 1 of 4

Validit own
Digitally signed by Prakash
Gupta

‘/2"-1 Dat%: 2020.08. 1 Q0 IST

Reason: SelfAl
Location:

(¥ Scanned with OKEN Scanner
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| Regional Office Bharatpur
o Rajasthan State Pollution Control Board
—Ralasthan
o~
=Y
|
Registered
File No F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/2(1)/2013-2014/244-245

OrderNo: 2020-2021/Bharatpur/7701

Unit Id
5

10

11

12

13

14

15

16

17

Date:  13/08/2020
: 51210

That the Amit Bricks Company plant will comply with the standards as prescribed vide
MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to National

Ambient Air Quality Standards.

That you shall not operate the plant till the permission from Mining department for
excavation of brick earth is obtained,

That the industry must submit renewal of Soil Mining license before its expiry else
this consent to operate shall be revoked.

That unit shall comply with guideline time to time issued by CPCB and EPCA.

That unit shall comply with the provision of notification dated 28.04.2016
regarding fly ash utilization.

That the industry shall comply with the Hon'ble NGT, Bhopal order dated
21.04.2014 & 02.09.2014 in original Application no. 114/2013 (cz).

That this consent to operate is being issued for existing plant, process & capacity,
having investment in land, Building, plant & machinery as Rs 44.65Lakh. In case of
any addition/ modification/ alteration separate consent to establish/operate is
required to be obtained.

That the industry shall apply for renmewal of this consent to operate at least 120

days in advance prior to expiry date of this consent letter failing which additional

fee shall have to be deposited in accordance with the Rajasthan Water & Air
(Prevention & Control of Pollution) Rules 2016 & further amendments.

That the industry shall not establish any plant / process or does not carry out any
activity which attracts environmental clearance under provisions of the EIA
Notification dated 14.09.2006.

That the industry shall not install/operate D.G. set without obtaining prior consent
to establish & consent to operate from the Board under the provision of Air
(Prevention & control of pollution) Act, 1981.

That the industry shall obtain permission from CGWA to abstract ground water,
failing which consent shall, deemed to be revoked.

That this consent is subject to any order or direction from Hon'ble Supreme
Court/High Court/National Green Tribunal (NGT), Environmental (Prevention and
Control Authority), New Delhi (EPCA) or any other Court of the competent
jurisdiction.

That Brick Kiln shall provide safe and adequate Infrastructural facility for stack
emission monitoring.

Page 2 of 4

Validit own
Digitally sign rakash
Gupta

Reason: SelfAttedteds,
Location:

AN
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Regional Office Bharatpur
Rajasthan State Pollution Control Board

T 1 4
<8 .
Registered
File No F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/Z(1]/2013-2014/244.245
Order No: 2020-2021/Bharatpur/7701
Date:  13/08/2020
Unit 1d : 51210
18 That adequate infrastructural facilities ie. port hole of 4inch diameter -at the

19

20

21

22

23

height of S5to 8times the average diameter of the stack from obstruction point and
a platform of 4ft. x 4ft. size one meter below the port hole shall be maintained for
stack monitoring. Safe stairs shall also be properly maintained to reach the
platform. Stack/ambient air quality monitoring will be get carried out by you and
report shall be submitted to the Board.

That the Industry shall develop plantation as per specified norms in at least 33% of
the plot to maintain ambient air quality around the Industry.,

That unit shall not be made operational till valid permission from Mines & Geology
Department in obtained.

That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 21(6) of the Air Act to review anyone

or all the conditions imposed here in above and to make such variation as it deemed fit
for the purpose of Air Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will

comply

with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and project proponent / occupier shall be liable for legal

action under

the relevant provisions of the said Act(s).

Page 3 of 4

3 ' Date: 2020.08. ;
/1\_{ Reason: SelfAttedteds,

Location:
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_ : Regional Office Bharatpur
Rajasthan State Pollution Control Board

\hfg.N

Rl
|/

Registered

File No F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/2(1)/2013-2014/244-245
OrderNo: 2020-2021/Bharatpur/7701

Date: 13/08/2020
Unit Id : 51210
Yours Sincerely

Regional Officer[ Bharatpur ]
(A): Copy To:-

1 Master File.

Regional Officer[ Bharatpur ]

Page 4 of 4

Validit own
Digitally signed b rakash
upta

Reason: SelfAttagtedh
Location:
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Regional Office Sawai Madhopur

————
— Rajasthan State Pollution Control Board
ﬁ*:“w— PLOT NO-14-15, MEENA COLONY, BEHIND JAIL,SAWAI
‘&‘{%um.«w Phone: OVHIPHIIPIONR RKJGDZ662-294921

Revised Consent

FileNo : F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/6571(1)/2021-2022/49-50
Order No : 2021-2022/Sawai Madhopur/20

UnitId : 110693
M/s M/s SHRI SANWARIYA BRICKS COMPANY

Khasra No.- 1659, Village- , Ancher Tehsil:Chauth Ka
Barwara
District:Sawai Madhopur

Date:  26/08/2021

Sub:  Consent to Operate under section 21(4) of the Air (Prevention & Control of Pollution) Act,
1981.
Ref: . Yourapplication for Consent to Operate dated 01/03/2021 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of section 21/(4) of the Air (Prevention & Control
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and
rules & the orders issued thereunder is hereby granted for your Shri Sanwariya Bricks

Company plant situated at Khasra No- 1659, Village- Ancher Tehsil:Chauth Ka Barwara
District:Sawai Madhopur, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 26,/08/2021 to 31/07/2031.
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below. '

Particular Type Quantity with Unit
SAND BRICKS Product 35.00 LAC
NOS./ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel,

4 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Kiln Stack( 1NOS.) ADEQUATE STACK
HEIGHT , Gravity
Settling Chamber

Page 1 of 4

Signature valid

Digitally signed by Beghendra
Jharwal N A

Date: 2021.08.26'g#:26:05 IST
Reason: SelfAlley
Location:
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Regional Office Sawai Madhopur \\ /{%
3 /ol
g

— Rajasthan State Pollution Control Board
Rt~ PLOT NO-14-15, MEENA COLONY, BEHIND JAIL,SAWAI 7
Sesy Phone: OPHATHIPISR RE}GBD2662-294921 1
N\ |/ 4 __
Revised Consent

File No F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/6571(1)/2021-2022/49-50

: -2022/Sawai Madhopur/20
e 2021 / Btz Date: 26/08/2021

Unit Id : 110693

Particulate 750 Mg/Nm3
Matter

5 That the Shri Sanwariya Bricks Company plant will comply with the standards as
prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with

respect to National Ambient Air Quality Standards.

6 That this consent to operate is being issued for brick kiln situated at Khasra No.
1659/186, Near Village Ancher, gram Panchayat Tapur , Tehsil- chauth ka
barwara, District- Sawai Madhopur, land duly converted for purpose of brick kiln
by ADM, Chauth ka barwara letter dated 24.12.2018

7 This consent is not evidence for ascertaining entitlement of land.

8 That the industry shall obtain necessary permissions from Competent authority
and District Administration, Sawai Madhopur for establishment/operation of the
plant.

9 That no trade effluent shall be generated from the unit premises and zero discharge
status inside /or outside the unit premises shall be maintained,

10 That unit shall carryout plantation within the premises in at least 33% of the total
plot area.

11 That unit shall achieve prescribed standards as per EP Act, 1986and shall
maintain requisite Pollution Control Measures to achieve prescribed standards all

the time.
12 That unit shall not dig any borewell or abstract Ground Water without prior

permission from the Central Ground Water Authority and fresh water demand shall

be met out by RIICO / legal supplier of fresh water only.
13 That this consent to operate shall be subject to compliance of any direction or

order passed by court of law in the matter.
14 That if the project cost exceed Rs. 42lacs, the unit shall take/obtain modification

in consent to establish/operate after paying fee as applicable.
15 That the industry shall comply with fly ash notifications issued time to time. That
the industry shall not dispose off waste slurry out side the premises to avoid any

possible nuisance to nearby inhabitants.
16 That the industry shall comply with fly ash notifications issued time to time. That

the industry shall not dispose off waste slurry out side the premises to avoid any
possible nuisance to nearby inhabitants,
17 That this consent is not valid for mining of clay associated with it.

18 That the necessary arrangement for water sprinkling made to arrest fugitive
emissions.
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/ ! Regional Office Sawai Madhopur
Lo Rajasthan State Pollution Control Board

G}- /' PLOT NO-14-15, MEENA COLONY, BEHIND JAIL,SAWAT

¥ | ﬂw Phone: OFHYIRHZIPI9R RE}302062-294921
Nt
/ | /4
/ Revised Consent

/_r FileNo : F(Tech)/Sawai Madhopur(Chauth Ka Barwara]/6571(1)/2021-2022/49-50
r,' orderNo: 2021-2022/Sawai Madhopur/20

Date: 26/08/2021
Unit Id : 110693

19 That any incorrect information submitted on the consent application form or
declaration shall make the proponent liable for action under section 38of the Air
Act.

20 That proponent shall obtain the necessary permission from the State forest
department, or other department/authority in concern if the Brick Kiln falls/comes
under such area/ purview or scope of concern of forest eco sensitive zone,
conserved area and within the boundary limits of any national park, sanctuary or
other area defined by the forest department, any authorities in concern time to
time.

21 That industry shall provide adequate infrastructure facility for stack monitoring
before starting production of brick kiln and shall submit documentary evidences to
this office within 60days or before starting of production whichever is earlier.
failing which consent to operate may be revoked.

22 That industry shall operate brick - kiln only after having valid STP / permission
issued from of department of mines and geology, GoR w.r.t. mining of clay.

23 That this revised consent letter shall supercede the earlier consent letter no
F(Tech)/Sawai  Madhopur(Chauth Ka Barwara)/6571(1)/2021-2022/39-40  dated

24 That, not withstanding anything provided hereinabove, the State Board shall have power

and reserves its right, as contained under section 21(6) of the Air Act to review anyone
or all the conditions imposed here in above and to make such variation as it deemed fit
for the purpose of Air Act.

25 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being

in force, rests with the industry/ unit/ project proponent.

26 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Air Act and to such other conditions as may, from' time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and project proponent / occupier shall be liable for legal action under
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Regional Office Sawai Madhopur
Rajasthan State Pollution Control Board

—fomin PLOT NO-14-15, MEENA COLONY, BEHIND JAIL,SAWAI &
e Phone: ONHPHIFINR RAGRZE62-294921
|/ 4
Revised Consent _
FileNo :  F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/6571(1)/2021-2022/49-50

OrderNo: 2021-2022/Sawai Madhopur/20
UnitId : 110693

the relevant provisions of the said Act(s).

Date:  26/08/2021

- Yours Sincerely
RO
(A): Copy To:-
1 Master File.
RO
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- Régluﬂn] ‘Ofﬂcé-ﬂl;_:'lratpﬁr
Rajasthan State Poliutioti:Control Board

: Reglstorod

FileNo : F(Tech)/Sawal Madhopur(Chauth Ka Barwara)/1(1)/2 013.2014/1090-1091

OrderNo: 2018-2019/Bharatpur/6747 B :
Datet  09/08/2010

UnitId : 51209
M/s Bhawanl Bricks Udyog

Vill Jhadoda, Tehsil:ChauthKaBarwara
District:SawaiMadhopur
Sub: Consent to Operate under section 21(4) of the Mr (Prevention & Co

1981.
Rek  Yourapplication for Consent to Operate dated 30/07/2018 and subsequent correspondence.

ntrol of Pollution) Act,

Sir, :
m,. Consent to Operate under the provisions of section 21/(4) of the Air (Prevént_lon & Control g
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and : |
rules & the orders issued thereunder is hereby granted for your Jaya Bricks Company plant
«  sjtuated at Vill Jhadoda Tehsil:Chauth Ka Barwara District:Sawai Madhopur , Rajasthan,
subject to the following conditions:-
1 That this Consent to Operate is valid for a period from 01/12/2018to 30/11/2028. : }
2 That this Consent is granted for manufacturing / producing  following products / by i
products or carrying out the following activities or operation/processes  OF providing
following services with capacities given below.
Particular Type Quantity with Unit i
SAND BRICKS Product 40.00 LAC / ANNUM i
3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in '
2y process or change in mpacityorchangeinfue!. i
e 4 That the sources of air emmissions along with pollution control measures and the i
) emission standards for the prescribed parameters shall be as under: E
Sources of Air Emmissions Pollution Control Prescribed '
Measures. . |parameter Standard
{ Kiln Stack Gravity Settling
Chamber !
'Partitula_té A 750 Mg/Nm3
. Matter A '
page1of4
Signature valid
Digltally signgd by rakash
Gupla /
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OrderNo:  2018-2019/Bharatpur/6747
UnltId : 51209

e g Rajasthan State Pollution Control Board
—Roiagthan .
L )
N A
ha\1/4
Reglstered
FileNo :  F(Tech)/Sawal Madhopur(Chauth Ka Batwara)/1(1)/2013-2014/1090-1091

- 56

"'Reglonal Office Bharatpur

Date: 09/00/2018

§ That the Jaya Bricks Company plant will comply with the standards as prescribed vide
MOEF notification No, GSR B26(E) dated 16th November, 2009 with respect to  National
Ambient Air Quality Standards.

6 That the industry shall apply for remewal of thls consent or for consent to operate
at least 120days in advance prior to expiry date of this consent letter else
additional fee shall have to be deposited in accordance with the Rajasthan Water &
Air (Prevention & Control of Pollution) (Amendment) Rules 2016.

7 That the industry shall not establish any plant / process or does not carty out any
activity which attracts cnvironmental clearance under provisions of the EIA
Notification dated 14.09.2006

8 That the industry shall also comply with all the conditions of “"Annexurc” enclosed
with this consent letter.

9 That this consent to operate is being issued for existing plant, process & capacity,
to your project having investment in Land, building, plant & machinery as Rs 9.81
Lakh. In case of any increase in capacity or addition/ modification/ alteration/ or
change in product mix or process or raw material or fuel, the project proponent is
required to obtain fresh/separate consent to establish/operate from the Board.

10 That the total entire fresh water requirement for the industry shall be meet out
through outsourced water only and industry shall not dig/install any bore well for
abstraction of ground water without prior permission from Central Ground Water
Authority. -

11 That the industry shall comply with the Hon'ble NGT, Bhopal order dated
21.04.2014 & 02.09.2014 in original Application no. 114/2013 (cz).

12 That the industry shall not install/operate D.G. set without obtain
to establish & consent to operate from the Board
{Prevention & control of pollution) Act, 1981,

13 That adequate infrastructural facilities ie. port hole
height of Sto 8times the average diameter of the stack
a platform of 4ft x 4ft. size one meter below the port hole shall
stack monitoring. Safe stairs shall
platform.

14 That gravitational settling chamber and stack of 30
provided with the Brick Kiln,

iﬁg prior consent
under the provision of Air

of 4inch j-,li_di'ameter at the
from obstruction point and

.be  maintained for

also be properly maintained

meters from [th

16 That this consent to operate fs valid sub

Jected to the validity of
mining department for excavation of brick earth,
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Reglonal Office Bharatpur
Ra]asthan State Pollutlon Control Board

o Reglstered - o o B o
FileNo .- r{-rech);s:.wal Madhopur{Chautl Ka nnmammu]/zum 2014/1090 1091 _:' ’ ; o
Drde_r No: 2013 2019/Bharatpur/6747 ‘ : Batas 09}03!2013 2 '
’ Unit1d 1 51209 ;

17 That - unit shall comply  with the provision of notmcatlan dated 28.04.201”6
regarding fly ash utilization,

18 That the industry shall have to submit copy of valld lfcence of soll mlnlng before
operation of the plant,

19 That the industry must submit renewal of Soil Mining license - before Its expiry else
this consent to operate shall be revolked.

: 20 That the industry shall carryout/provide plantation in 33% of the Industry/factory

' area in coming monsoon.

21 That the industry shall have to submit monitoring report of stack emission mthin
one month after operation of the plant.

22 That the industry shall comply with rest of the conditions as imposed vide Ilast
consent letter no. F(Tech)/Sawai Madhopur(Chauth Ka
Barwara)}'1[1}!2013-2014{2013-—2014 dated 21/01/2014,

23 That not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 21(6) of the Air Act to review anyone

! or all the conditions imposed here in above and to make such variation as it deemed fit
for the purpose of Air Act.

i 24 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the nme—bemg
in force, rests with the industry/ unit/ project proponent.

25 That the grant of this Consent to Operate shall not, in any way, adversely aﬂ'ect or' :
jeopardize the legal proceeding, if any, instituted in the past or that could be mstituted'-.

againt you by the State Board for violation of the provisions of the Act or the Rules mada" '
thereunder.

‘This Consent to Operate shall also be subject, besides the aforesaid specific conditions, X to
the general conditions given in the enclosed Annexure., The project proponent will C"mply: 5
with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please nate that.l
non compliance of any of the above stated conditions would tantamount to revncanon'

Consent to Operate and project proponent / occupler shall be liable for legal action: unde
the relevant provisions of the said Act(s),

i, v,
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e Rajasthan State Pollution Control Board
rdatan PLOT NO-14-15, MEENA COLONY, BEHIND JAIL SAWAI
ey Phone: OVHARHINUOE RAPX3DZ002-29492 1

Registered

File No : I-‘{'I‘ech]/SawaiMadepur[Bamanwas)/4(1}/2021-2022/43-44
Order No ; 2021-2022/Sawai Madhopur/19

Unit Id : 112131
M/s M/s KISAAN BRICKS COMPANY

Khasra No.- 960 & 961, Village- , Tapur Tehsil:Bamanwas
District:Sawai Madhopur

Date:  26/08/2021

Sub: Consent to Operate under section 21(4) of the Air (Prevention & Control of Pollution) Act,
1981.

Ref:  Your application for Consent to Operate dated 12/04/2021 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of section 21/(4) of the Air (Prevention & Control
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and
rules & the orders issued thereunder is hereby granted for your Kisaan Bricks Company

plant  situated at Khasra No- 960 961, Village- Tapur Tehsil:Chauth Ka Barwara
District:Sawai Madhopur, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 26/08/2021t031/07/2031.
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit
SAND BRICKS Product 50.00 LAC
NOS./ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Kiln Stack( 1N0OS.) ADEQUATE STACK

HEIGHT, Gravity
Settling Chamber
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- - Rajasthan State Pollution Control Board N
—Raizsthan PLOT NO-14-15, MEENA COLONY, BEHIND JAIL,SAWAI ™
S Phone: OFHAYHIPIR REJGRZ662-294921 \

[ /4 !

Registered \
File No F(Tech)/Sawai Madhopur(Bamanwas)/4(1)/2021-2022/43-44 \
. . i Madl 19
OrderNo: 2021-2022/SawaiMa 1opur/ Bt 26/08/2021
Unit 1d : 112131
Particulate 750 Mg/Nm3
Matter

5 That the Kisaan Bricks Company plant will comply with the standards as prescribed vide
MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to National

Ambient Air Quality Standards.

6 That this consent to operate is being issued for brick kiln situated at Khasra No.
1966/961, Village - Tapur , Tehsil- chauth ka barwara, District- Sawai Madhopur.
land, duly converted for brick kiln by ADM, Chauth ka barwara vide its letter dated

20.10.2020
7 This consent is not evidence for ascertaining entitlement of land.

8 That the industry shall obtain necessary permissions from Competent authority
and District Administration, Sawai Madhopur for establishment/operation of the
plant.

9 That no trade effluent shall be generated from the unit premises and zero discharge
status inside /or outside the unit premises shall be maintained.

10 That unit shall carryout plantation within the premises in at least 33% of the total

plotarea.
11 That unit shall achieve prescribed standards as per, EP Act, 1986and shall

maintain requisite Pollution Control Measures to achieve prescribed standards all

the time.
12 That unit shall not dig any borewell or abstract Ground Water without prior

permission from the Central Ground Water Authority and fresh water demand shall
be met out by RIICO / legal supplier of fresh water only.

13 That this consent to operate shall be subject to compliance of any direction or
order passed by court of law in the matter.

14 That if the project cost exceed Rs. 47.25lacs, the wunit shall take/obtain
modification in consent to establish/operate after paying fee as applicable.

15 That the industry shall comply with fly ash notifications issued time to time. That
the industry shall not dispose off waste slurry out side the premises to avoid any
possible nuisance to nearby inhabitants,

16 That this consent is not valid for mining of clay associated with it.

17 That the necessary arrangement for water sprinkling made to arrest fugitive

emissions.
18 That any incorrect information submitted on the consent application form or
declaration shall make the proponent liable for action under section 38of the Air

Act.
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Regional Office Sawai Madhopur

- Rajasthan St .
ate Pollution
/e PLOT NO-14-15, MEE Control Board
- b » MIEENA COLONY, BEHIND JAIL,SAWAI
=~ Phone: OVHYPHIIPIR REpGDZ062-294921
L\ | /4
Registered
fileNo :  F(Tech)/Sawai Madhopur(Bamanwas)/4(1)/2021-2022/43-44
orderNo: 2021-2022/Sawai Madhopur/19
unit Id @ 112131 Date:  26/08/2021

19 That proponent shall obtain the necessary permission from the State forest

department, or other department/authority in concern if the Brick kiln falls/comes
under such area/ purview or scope of concern of forest, eco sensitive zone,
conserved area and within the boundary limits of any national park, sanctuary or

other area defined by the forest department, any authorities in concern time to
time.

20 That industry shall provide adequate infrastructure facility for stack monitoring

before starting production of brick kiln and shall submit documentary evidences to

this office within 60days or before starting of production whichever is earlier.
failing which consent to operate may be revoked.

21 That industry shall operate your brick - kiln only after having STP/ Valid
permission of department of mines and geology, GoR w.r.t. mining of clay.

22 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 21(6) of the Air Act to review anyone

or all the conditions imposed here in above and to make such variation as it deemed fit
for the purpose of Air Act.

23 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

24 That the grant of this Consent to Operate shall not in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions' given in the enclosed Annexure. The project proponent will comply

with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and project proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).
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Regional Office Sawai Madhop
__ Rajasthan State Pollution Control Board "Eﬁ
e PLOT NO-14-15, MEENA COLONY, BEHIND JAIL,SAWAI
=Y 7 Phone: OFHMPHIIPI9R REpGDZ062-294921
|~
Registered
FileNo :  F(Tech)/Sawai Madhopur(Bamanwas)/4(1)/2021-2022/43-44

OrderNo: 2021-2022/Sawai Madhopur/19

Date: 26/08/2021
Unit Id : 112131

Yours Sincerely
RO
(A): Copy To:-
T Master File.
RO

Page 4 of 4

Digitally signed by pfeg
Jhama¥ J @\ 4

Date: 2021.0828)
Reason: SelfAtsj

Location:
[} i

(¥ Scanned with OKEN Scanner



R
Regional Office Bharatpur
Rajasthan State Pollution Control Board
S
Ry
A\ /4
Registered
FileNo :  F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/6(1)/2020-2021/248-249

Order No: 2020-2021/Bharatpur/7703
Unit Id : 102471
M/s Hanuman Bricks Company

Village-, Tapuridhi Tehsil:Chauth Ka Barwara !
District:Sawai Madhopur

Date: 13/08/2020

Sub: Consent to Operate under section 21(4) of the Air (Prevention & Control of Pollution) Act,
1981.

Ref:  Your application for Consent to Operate dated 07/10/2019 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of section 21/(4) of the Air (Prevention & Control
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and
rules & the orders issued thereunder is hereby granted for your Hanuman Bricks Company

plant _situated at Village- Tapuridhi Tehsil:Chauth Ka Barwara District:Sawai Madhopur ,
Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 07/10/2019 to 30/09/2029 .
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular ' Type Quantity with Unit

SAND BRICKS Product 45.00 LAC / ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Kiln Stack Gravity Settling
Chamber
' Particulate 750 Mg/Nm3
Matter
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o Rajasthan State Pollution Control Board '
S
| /g
Registered
FileNo : F(Tech)/Sawai Madhopur(Chauth Ka Barwara]/ﬁ(1)/2020-2021/248-249

Order No: 2020-2021/Bharatpur/7703 Bk AETOHANED
Unit Id : 102471
5 That the Hanuman Bricks Company plant will comply with the standards as prescribed
vidle MOEF notification No. GSB 826(E) dated 16th November, 2009 with  respect to
National Ambient Air Quality Standards.

6 That you shall not operate the plant till the permission from Mining department for
excavation of brick earth is obtained.

7 That the industry must submit renewal of Soil Mining license before its expiry else -
this consent to operate shall be revoked.

8 That unit shall comply with guideline time to time issued by CPCB and EPCA.

9 That unit shall comply with the provision of notification dated 28.04.2016
regarding fly ash utilization.

10 That the industry shall comply with the Hon'ble NGT, Bhopal order dated
21.04.2014 & 02.09.2014 in original Application no. 114,/2013 (cz).

11 That this consent to operate is being issued for existing plant, process & capacity,
having investment in land, Building, plant & machinery as Rs 44.65Lakh. In case of
any addition/ modification/ alteration separate consent to establish/operate is
required to be obtained.

12 That the industry shall apply for renewal of this consent to operate at least 120
days in advance prior to expiry date of this consent letter failing which additional
fee shall have to be deposited in accordance with the Rajasthan Water & Air
(Prevention & Control of Pollution) Rules 2016 & further amendments.

13 That the industry shall not establish any plant / process or does not carry out any
activity which attracts environmental clearance under provisions of the EIA
Notification dated 14.09.2006.

14 That the industry shall not install/operate D.G. set without obtaining prior consent
to establish & consent to operate from the Board under the provision of Air
(Prevention & control of pollution) Act, 1981,

15 That the industry shall obtain permission from CGWA to abstract ground water,
failing which consent shall, deemed to be revoked.

16 That this consent is subject to any order or direction from Hon'ble Supreme
Court/High Court/National Green Tribunal (NGT), Environmental (Prevention and
Control Authority), New Delhi (EPCA) or any other Court of the competent
jurisdiction.

17 That Brick Kiln shall provide safe and adequate Infrastructural facility for stack
emission monitoring,
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Reghaal Office Bharatpur
— Rajasthan State Pollution Control Board
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Registered

FileNo :  F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/6(1)/2020-2021/248-249
OrderNo: 2020-2021/Bharatpur/7703
' Date:  13/08/2020
Unit Id : 102471
18 That adequate infrastructural facilities i.e. port hole of 4inch diameter at the
height of 5to 8times the average diameter of the stack from obstruction point and
a platform of 4ft. x 4ft. size one meter below the port hole shall be maintained for
stack monitoring. Safe stairs shall also be properly maintained to reach the
platform. Stack/ambient air quality monitoring will be get carried out by you and
report shall be submitted to the Board.
19 That the Industry shall develop plantation as per specified norms in at least 33% of
the plot to maintain ambient air quality around the Industry.
20 That unit shall not be made operational till valid permission from Mines & Géology
Department in obtained.
21 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 21(6) of the Air Act to review anyone
or all the conditions imposed here in above and to make such variation as it deemed fit

for the purpose of Air Act.

22 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility - to comply with the conditions laid down in all other laws for the time-being

in force, rests with the industry/ unit/ project proponent.

23 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made

thereunder.
This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of
Consent to Operate and project proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).

Page 3 of 4
Validit own
Digitally signea b Yrakash
upta

Date: 2020.08. 13

Reason: SelfAtedieds,
Location;

(¥ Scanned with OKEN Scanner



s
Regional Office Bharatpur R
Rajasthan State Pollution Control Board

et %

Seay

N

Registered

FileNo : F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/6(1)/2020-2021/248- 249
OrderNo: 2020-2021/Bharatpur/7703

Date: 13/08/2020
Unit Id : 102471

Yours Sincerely

Regional Officer| Bharatpur |
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Regional Officer[ Bharatpur]
Page 4 of 4

Gupta j
0 Date: 2020.08. 2:19 IST
(2 Reason: SelfAttedtEn:
Location: ¢ !

(E: Scanned “With OKEN Scanner
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Regional Office Sawai Madhopur
g__jgﬁbﬂn Rajasthan State Pollution Control Board ®
-"-EE_*?, PLOT NO-14-15, MEENA COLONY, BEHIND JAIL,SAWAI MADHOPU. izt
= Phone: 8220D294921
N
Registered _
FileNo :  F(Tech)/Sawai Madhopur(Chauth Ka Barwara]/6580[1]/2024-2023/::8'9-35 6ot 23654 B9
Order No: 2024-2025/Sawai Madhopur/7632 ate:

Unit Id : 136476
M/s M/S JAI MATA DI ENT UDHYOG

Khasra No. 969, 1964/969 Village -Tapur, Tehsil - Chauth Ka
Barwara, Tapur Tehsil:Chauth Ka Barwara
District:Sawai Madhopur

Sub:  Consent to Operate under Section 21(4) of the Air (Prevention & Control of Pollution) Act,
1981.

Ref:  Your application for Consent to Operate dated 19/07/2024 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of Section 21/(4) of the Air (Prevention & Control
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and
rules & the orders issued thereunder is hereby granted for your JAl MATA DI ENT UDHYOG
plant situated at Khasra No 969, 1964/969 Village -Tapur, Tehsil - Chauth Ka Barwara

Tapur Tehsil:Chauth Ka Barwara District:Sawai Madhopur , Rajasthan, subject to the
following conditions:-

1 That this Consent to Operate is valid for a period from 22/10/2024 t0 30/06/2034,

2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below:

Particular Type Quantity with Unit

SAND BRICKS Product 40.00 LAC / ANNUM

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the sources of air emissions along with pollution control measures and the emission -
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures

Parameter Standard

Page 1 of 4

Digitally signed by/Bljieet Meena
Date: 202482
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Regional Office Sawai Madhopur

Rajasthan State Pollution Control Board

Rl PLOT NO-14-15, MEENA COLONY, BEHIND JAILSAWAI MADHOPUR ;. ¥
W Phone: 822601294921 ’
W
Registered
File No F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/ﬁSﬂD(1]/2024-202[5){;3.9-3‘. G20
OrderNo: 2024-2025/Sawai Madhopur/7632 ' 24 5:19pM
Unit Id : 136476
Brick Kiln (40 Lac/Annum)( ADEQUATE STACK
1NO.) HEIGHT OF 30 MTR.,
Gravity Settling
Chamber, SAFE STACK
HEIGHT AS PER ER IV
DIESEL GENERATOR( 82KVA) ACOUSTIC ENCLOSURE
+ADEQUATE STACK
HEIGHT

5 That the industry shall not establish any plant / process or does not carry out any
activity which attracts environmental clearance under provisions of the EIA -
Notification dated 14.09.2006.

6 That this Consent to establish is being issued to your project having investment in
Land, building, plant & machinery as Rs 30.8Lakh. In case of any increase in
capacity or addition/ madification/ alteration/ or change in product mix or
process or raw material or fuel, the project proponent is required to obtain fresh
Consent to Establish/Operate from the Board. ;

7 That entire water requirement for the industry shall be meet out through outsource
only and industry shall not dig/install any bore well for abstraction of ground
water without prior permission from Central Ground Water Authority.

8 That wunit shall comply with the provision of notification dated 28.04.2016
regarding fly ash utilization.

9 That Brick Kiln shall maintained proper infrastructure facility for stack
monitoring,

10 That 33% area of the total area of industry premises shall be covered by the
plantation.

11 That adequate infrastructural facilities i.e. port hole of 4inch diameter at the
height of 5to 8times the average diameter of the stack from obstruction point and
a platform of 4ft. x 6ft. size one meter below the port hole -shall be maintained for
stack monitoring. Safe stairs shall also be properly maintained to reach the
platform.

12 That unit shall provided Hard surface morram raod in unit premises to control
fugitive emission,

Page 2 of 4

Signature valid
tally <
- Date: 205448.22

Reason: Selfitic#
Locatign:

lieet Meena
123:37 IST
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Regionaq %fﬁce Sawai Madhopur
Rajasthan State Pollution Control Board

e PLOT NO-14-15, MEENA COLONY, BEHIND JAIL,SAWAI MADHOPUR RAJ-

pr—— Phone: 8220D1294921

{4

File No
Order No

Unit 1d
13

14

15

16

<17

18

19

20
21

22

Seay

Registered
F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/6580(1)/2024-2025/389-3¢

. 2024-2025/Sawai Madhopur/7632 Date: Oct 22 2024 5:19PM

: 136476

That this consent is subject to any order or direction from Hon’ble Supreme
Court/High Court/National Green Tribunal (NGT), Environmental (Prevention and
Control Authority), New Delhi (EPCA) or any other Court of the competent
jurisdiction.

That this consent is issued to the unit on the basis of mandatory documents
submitted by the applicant, if any discrepancies is found in the document/facts
submitted by the unit then the consent shall be treated as revoked without any
further notice and the unit shall be liable for action in accordance with provisions
of law.

That the Brick Kiln Unit shall comply the siting criteria & environmental standards
for brick kiln units as per notification issued by MoEF&CC, GOI dated 22.02.2022.

That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 21(6) of the Air Act to review
anyone or all of the conditions imposed here in above and to make such variation as it
deems fit for the purpose of Air Act. '

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Air Act or the Rules
made thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

Page 3 of 4
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jeet Meena
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Regional Office Sawai Madhopur

Rajasthan State Pollution Control Board

PLOT NO-14-15, MEENA COLONY, BEHIND JAIL,SAWAI MADHOPUR RAJ-

Phone: 872602294921 L

Registered
F(Tech)/Sawai Madhopur(Chauth Ka Barwara)/6580(1)/2024-2025/389-3¢

2024-2025/Sawai Madhopur/7632 Date: Oct 22 2024 5:19PM

136476

That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001(as amended). In
case the Project Proponment is not” a bulk consumer even, then the used batteries shall be
returned to the authorized dealers or recyclers only.

That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of
Consent to Operate and Project Proponent / occupier shall be liable for legal action under
the relevant provisions of the said Act(s). :

Yours sincerely,

:gional Officer[ Sawai Madhopu

(A): Copy to:-
1 Master File.

:gional Officer| Sawai Madhopu

Page 4 of 4

Signature valid
Digitally signed by:Bfilieet Meena
Date: 3'021? ] :ZJS:37 IST
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REGIONAL OFFICE EE

RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. 14-15, Meena Colony, Behind Juil, Sawai Madhopur - 322001 L
Phone- 07462-29492| cmail-rorpeb.swm@gmail.com

No.: RECB/RO/SWMIGG4 | | 57— (] 6.3 Brig: 09/ 2/ 200Y

M/s Shiv Eent Batfy,
Near Village - Acher, Tehsil - Chauth Ka Ba rvari,
District - Sawai Madhopur.

Subject : - Directions for closure of the unit, under section 31(A) of the Air (Prevention and Control of
Pollution) Act, 1981 for your unit located at Near Village - Acher, Techsil — Chauth Ka

Barwara, District - Sawai Madhopur.

Reference : - This Office show cause notices for intended direction for closure under section 31A of Air
(Prevention & Control of Pollution) Act 1981 issued vide letter No.
RPCB/RO/SWM/664/935-936 dated 23/10/2024,

Whereas the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as the “Air Act”)
have come into force in whole of the country, with effect from 16.05.1981 respectively.
And whereas the Air Act have been enacted to provide for the prevention, control and abatement of air

pollution and to carry out the aforesaid purposcs.
And whereas the Board has been conferred power to take such steps as are deemed necessary for

prevention, control and abatement of air pollution.

. And whereas under the provisions of section 21 of the Act, no person shall without the previous consent

. of the State Board, establish or operate any industrial plant / brick kiln unit in*an air pollution contro
area.
And whereas under the provisions of section 22 of the Act, no person operating any industrial plant /
brick kiln unit, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the prescribed standards.
And whereas, you are operating a Brick Kiln unit in the name & style of MUs Shiv Eent Batta, located at
Near Village - Acher, Tehsil— Chauth Ka Barwara, District - Sawai Madhopﬁr.-
And whereas the brick kiln was inspected by Board’s Official on dated 16/10/2024 and observed that unit

was found operational without obtaining valid consent from the State Board.

And whereas show cause notice issued to your brick kiln unit by this Office vide referred letter dated,
23/10/2024, but you have failed to submitted reply against aforesaid notice till date.
And whereas, National Green Tribunai (N.G.T.) delivered a decision on May 08, 2013 in the application

no. 37 of 2012; Wassan Singh V/s State of Punjab-regarding, and it was enjoined upon all the industrial

operations and process (o close down their production activity which are operating without proper

consent of the State Board, State pollution control Board has also been directed to seal such defaulter

units.

And whereas you are operating the aforesaid activities without obtaining valid consent to operate from

the Board. Thus, operating in contravention {o the provisions of the Air Act,

. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions of
section 31 (A) of the Air Act and in performance of its functions under the Air Act, issue directions in
writing to any person, officer or any authority and such person, officer or authority shall be bound to
comply with such directions which includes the power to direct:-

a. The closure, prohibition or regulation of any industry, operation or process, or

. y ‘
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REGIONAL OFFICE

\JASTHAN STATE POLLUTION CONTROL BOARp 4
R,;- . ;' ,. 14-15, Mccna Colony, Behind Jail, Sawai Madhopur - 322001
Plot No. Phone- 07462-294921  email-rorpeb.swm@gmail,com it

b, Stoppage or regulation of the supply -or clectricity or water or any other service, or
b 'Ll‘n seal D.G. sets, Bore Well supplym.g water to the process, if any, and
. so as to afTect complete closure of the industrial pla{lt. ‘ .
'I.‘Iu:rc[hl'C. in order to prevent and cumEroI watcn’_alr pollution I.Jcmg' causeld by the hotel g din
interest of prevention of perpetual offcr}cc being commnt}qd by the br.lck kiln unit, the Stage Board, jn
exercise of the powers conferred upon it, under the provisions of section 31 (A) of the Ajr Act, issues
following directions:-

A. You arc dirceted to close down your Brick Kiln Unit with immediate effect,

B. District Collector, Sawai Madhopur with request to ensure closure of the Brick Kiln unit,

C. Supcrintending Engineer (O & M) JVVNL, Sawai Madhopur shall disconnect the olc
supply of the brick kiln with immediate effect and send compliance of
this office. ) . : &

Please note that the non-compliance of the above directions is punishable under section 37& 39 of “a

the Air Act with imprisonment for a term which shall not be less than one year and six months but which
may extend to six years and with fine.

such other cquipmem’s

ctricity
aforesaid directions to

Yours sincerely

(Baljeet Meena)
Repgional Officer ofc_,'fb'
No.: RPCB/RO/SWM/664/ — Date:
Copy to: ET-iles Y [12/202y
1. P.S. to Chairperson, RSPCB, Jaipur for information.
2. P.S.to Member Sccretary, RSPCB, Jaipur for information.
3. The District Collector, District-Sawai Madhopur with re
Batta, Near Village - Acher, Tehsil =

Near Village - Acher, Tehsil — Chauth Ka Barwara, District - Sawaj Madhopur and confirm compliance
of these directions as accomplishment thereof i

: s binding upon you under the said Act.
Group In Charge — Miscellaneous Cell, RSPCB, Jaipur for information,

6. Master file, Closure Directions,

Regional Officer

ofe

w
B

C} Scanned with OKEN Scanner
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REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD \)ﬂ%
Plot No, 14-15, Meena Colony, Behind Jail, Sawai Madhopur - 222001 nif

Phone- 07462-294921  emall-rorpeb.swim@gmail.com

e [

No: RPCB/RO/SWM/TSS/ ]R8~ [35™ Date:. 0\ / I ZJ Loy
M/s dai Kainila Ent Udhyog,

Near Village - Nimod, Tehsil = Chauth KKa Barwara,
District - Sawai Madhopur.

Subject : - Directions for closure of the unit, under seétion 31(A) of the Air (Prevention and Control of

Pollution) Act, 1981 for your unit located at Near Village - Nimod, Tehsil — Chauth Ka
Barwara, District - Sawai Madhopur.

Reference : - This Office show cause notices for intended direction for closure under section 31A of Air

(Prevention & Control of Pollution) Act 1981 issued vide letter No. RPCB/RO/SWM/Gen-
72/944-945 dated 23/10/2024. '

—

Whereas the Air (Prevention and Control of Poltution) Act, 1981 (hereinafier referred Lo as the “Air Act”)-
have come into force in whole of the country, with effect from 16.05.1981 respectively.

And whereas the Air Act have been enacted to provide for the prevention, control and abatement of air
pollution and to carry out the aforesaid purposes.

3. And whéreas the Board has been conferred power to take such steps as are deemed necessary for

prevention, control and abatement of air pollution.

And whereas under the provisions of section 24 of the Act, no person shall without the previous consent

of the State Board, establish or operate any industrial plant / brick kiln unit inan air pollution control
area.

18]

=S

5. And whereas under the provisions of section 22 of the Act, no person operating any industrial plant /
brick kiln unit, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the prescribed standards.

6. And whercas, you are operating a Brick Kiln unit in the name & style of M/s Jai Kaimla Ent Udhyog,
located at Near Village - Nimod, Tehsil — Chauth Ka Barwara, District - Sawai Madhopur.

7. And whereas the brick kiln was inspected by Board’s Official on dated 16/10/2024 and observed that unit :
was found operational without obtaining valid consent from the State Board. !

8. And whereas show causc notice issued to your brick kiln unit by this Office vide referred letter dated,
23/10/2024, but you have failed to submitted reply against aforesaid notice till date.

9. And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013 in the application
no. 37 of 2012; Wassan Singh V/s State of Punjab-regarding, and it was enjoined upon all the industrial
operations and process to close down their production activity which are operating without proper
consent of the State Board: State pollution control Board has also been directed to seal such defaulter
units.

* 10. And whereas you are operaling the aforesaid activities without obtaining valid consent to operate from

the Board, Thus, operating in contravention to the provisions of the Air Act,

11. And whereas, the State Board may, in exercise of the powers conferred upon it under the provisions of
section 31 (A) of the Air Act and in performance of its functions under the Air Act, issue directions in

writing to any person, officer or any authority and such person, officer or authority shall be bound to
comply with such directions which includes the power to direct:-

4. The closure, prohibition or regulation of any industry, operation or process, or

£ Crannnd with AUEM Cramiman
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. Master file, Closure
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REGIONAL OFFICE Q
THAN STATE POLLUTION CONTROL BOARD
\STH/ Mecena Colony, Behind Jail, Sawai Madhopur - 322001 NN
;il-ul]ic- 0;116‘2-2‘)492 | email-rorpeb.swm@gmail.com

RAJ/
plot No. |

ici ther service, or.
i rly of electricity or water or any o
oc or repulation of the supy : . i el ol
b ?llmiaiuflbf)‘y; siIS, Bore Well sup}allym'g :atliilqiop]t::[?t process, Y,
6 JOSOic (e closure of the industri: . ' |
soasto allcc.l tlj‘(;::‘;l:tl;;vcm and control water/ air pollution E.:emlg-lcause_ii ?}{ctgia?:t;lo ::dd in
'l‘ltcrct?l:h:‘mfi‘:u?0|* perpetual offence being commlt_lqd by the b{.ICk 3; rE ;)mo ’f g iss,u:;
e orfp]]“ ;‘owcm conferred upon it, under the provisions of section ]
exercise of the | $
v fing dircctions:- ) . o ; :
m]lo“\"l:;u(?::icdircctcd to close down your Brick Kiln uxtut with ﬂ?;:g:-:tzfe{}f;?nrick S
. ; rai i 0 ensur: N
il. ki C“"“““’g S‘}““' l\ggd‘goll\]’?)r;{;{g\fﬁqlslzﬁai Madhopur shall disconnect the electricity .
‘intending Engineer i / sty
“ qsttlll;};:;‘:; It‘!(m lg);rickgkiln with immediate effect and send compliance of aforesaid direction
"l [ irections i i r section 37& 39 of
Please note that the non-compliance of the above directions is punishable unde

i i hs but which
the Air Act with imprisonment for a term which shall not be less than one year and six months
may extend to six years and with fine,

quipment’s,

Yours sincerely

(Baljeet Meena)

Regional Officer Or. =
No.: RPCBRO/SWM/783/ 1|28 — )35~ _

Date: o\ / |2.[ 2024
P.S. to Chairperson, RSPCB, Jaipur for information.

P.S. to Member Secretary, RSPCB, Jaipur for information,
The District Collector, District-Sawai Ma
Udhyog, Near Village - Nimod, Tehsi] —
}‘he Supcrintenc_iing Engineer (O & M) JVVNL, Sawai Madhopur with the direction under section section
31(A) of the Air Act to disconnect the electricity supply with immedijate cffect of M/s Jai Kaimla Ent

- Nimod, Tehsi] — Chauth Ka Barwara, Distric

: - Sawai Madhopur and confim
i accomplishment thereof is binding upon You under the said Act.
1scellaneoys Cell, RSPCR, Jaipur for information,

Directions,

Regional Officer
Yo =

dhopur with request to ensure

closure of the M/s Jai Kaimla Ent
Chauth Ka Barwara, District -

Sawai Madhopur.

Group In Charge —

G
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REGIONAL OFFICE :
RAJASTHAN STATE POLLUTION CONTROL BOARD \ﬁ%

Plot No. 14-15, Meena Colony, Behind Jail, Sawai Madhopur - 322001 Jdonm
Phone- 07462-294921 email-rorpch.swm@gmail.com

Registered
No.: RPCB/RO/SWM/665/ || S© - || 56 Date: 6\ } [2{ 2024

M/s Narendra Brick Company,
Near Village - Tapur, Tehsil — Chauth Ka Barwara,

District - Sawai Madhopur.

der section 31(A) of the Air (Prevention and Control of

Subject : - Directions for closure of the unit, un
Tapur, Tehsil — Chauth Ka

Pollution) Act, 1981 for your unit located at Near Village -
Barwara, District - Sawai Madhopur.

rection for closure under section 31A of Air

Reference : - This Office show cause notices for intended di
letter No.

(Prevention & Control of Pollution) Act 1981 issued vide
RPCB/RO/SWM/665/933-934 dated 23/10/2024.

Whereas the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as the “Air Act™)
have come into force in whole of the country, with effect from 16.05.1981 respectively.
And whereas the Air Act have been enacted to provide for the prevention, control and abatement of air

pollution and to carry out the aforesaid purposes.
And whereas the Board has been conferred power to take such steps as are deemed necessary for

prevention, control and abatement of air pollution.

And whereas under the provisions of section 21 of the Act, no person shall without the previous consent
of the State Board, establish or operate any industrial plant / brick kiln unjt in an air pollution control
area. .

And whereas under the provisions of section 22 of the Act, no person operating any industrial plant /
brick kiln unit, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the prescribed standards.

And whereas, you are operating a Brick Kiln unit in the name & style of M/s Narendra Brick
Company, located at Near Village - Tapur, Tehsil — Chauth Ka Barwara, District - Sawai
Madhopur. '

And whereas the brick kiln was inspected by Board's Official on dated 16/10/2024 and observed that unit
was found opcrational without obtaining valid consent from the State Board. "

And whereas show cause notice issued to your brick kiln unit by this Office vide referred letter dated,
23/10/2024, but you have failed to submitted reply against aforesaid notice till date.

And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013 in the application

no. 37 of 2012; Wassan Singh V/s State of Punjab-regarding, and it was enjoined upon all the industrial

operations and process to close down their production activity which are operating without proper

consent of the State Board, State pollution control Board has also been directed to seal such defaulter

units,

10, And whercas you arc operating the aforesaid activities without obtaining valid consent to operate from

the Board. Thus, operating in contravention fo the provisions of the Air Act,

. And whereas, the State Board may, in exercise ol the powers conferred upon it under the provisions of
scc’li.on 31 (A) of the Air Act and in performance of its functions under the Air Act, issue directions in
writing ml any person, officer or any authority and such person, officer or authority shall be bound 1o
comply with such directions which includes the power to direct:-

¥ <canned with OKEN Scanner



No.: RPCB/RO/SWM/665/ 1]SO ~ |56 Date: o [ 17 | 200Y
Copy to:

1.
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3.
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RAJASTHAN STATE POLLUTION COIN'I'ROL BO/;:;}'I)
Plot No. 14-15, Meena Colony, Behind Jail, Sawai M:ulh'npuf - 32 S
Phone- 07462-294921  emuail-rorpeb.swm@pmail.com

REGIONAL OFFICE ?E \

a. The closure, prohibition or regulation ofany induslry, operation or process, o
b, Stoppage or repulation of the supply of electricity or waler or any other scrvice, 0;'] e
¢. Toseal D.G. sets, Bore Well supplying water to the process, il any, and such other cquip '
S0 as 1o affect complete closure of the industrial plant. i
Therefore, in order to prevent and control walcls air pollution being Cﬂusc.d by tharhote! artljd ::
interest of prevention of perpetual offence being committed by the brick kiln unit, the State Board, o
excreise of the powers conferred upon it, under the provisions of section 31 (A) of the Air Act, 1ssu
following directions:- -
A. You are dirccted to elose down your Brick Kiln Unit with immediate effect. . ;
B. District Collector, Sawai Madhopur with request to ensure closure of the Brick Kiln Umt.' )
| &4 Superintending Engineer (Q & M) JVVNL, Sawai Madhopur shall disconnect llIL: clctflncﬂy
supply of the brick kiln with immediate effect and send compliance of aforesaid directions to
this office, .
Please note that the non-compliance of the above directions is punishable under section 37& 39 of

the Air Act with imprisonment for a term which shall not be less than one year and six months but which
may extend to six years and with fine,

Yours sincerely

(Balject Mecna) R
Regional Officer I:"/t'--

P.S. to Chairperson, RSPCB, Jaipur for information.
P.S. to Member Sccretary, RSPCB, Jaipur for information,
The District Collector, District-Sawai Madhopur with request to ensure closure of the M/s Narendra Brick P
Company, Near Village - Tapur, Tehsil — Chauth Ka Barwara, District - Sawaj Madhopur, %
The Superintending Engineer (O & M) JVVNL, Sawai Madhopur with the dircetion under scction section
31(A) of the Air Act to disconnect the electricity supply with immediate effect of M/s Narendra Brick
Company, Near Village - Tapur, Tehsil — Chauth Ka Barwara, District - Sawaj Madhopur and con firm
compliance of these directions as accomplishment thereof is binding upon you under the said Act,
Group In Charge — Miscellaneous Cell, RSPCB, Jaipur for information.
Master file, Closure Directions.

Regional Officer

0fe f—
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REGIONAL OFFICE

Plot No. 14-15, Mcena Colony, Behind Jail, Sawai Madhopur - 322001

Phone- 07462-294921  email-rorpeb.swm@gemail.com et
Registered
No.: RPCB/RO/SWM/T81/ 1|3 6= [ |\ 2 Date: 6 l n l loLbf
M/s Kaka Brick Company,
Near Village - Tapur, Tehsil = Chauth ICn Barwara,
District - Sawai Madhopur.
Subject : - Directions for closure of the unit, under section 31(A) of the Air (I’rcvcmioh and Control of

Pollution) Act, 1981 for your unit located at Near Village - Tapur, Tehsil — Chauth Ka
Barwara, District - Sawai Madhopur.

Reference : - This Office show cause notices for intended direction for closure under section 31A of Air
(Prevention & Control of Pollution) Act 1981 issued vide letter No. RPCB/RO/SWM/Gen-

72/942-943 dated 23/10/2024.
Whereas the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as the “Air Act’™)
have come into force in whole of the country, with effect from 16.05.1981 respectively.
And whereas the Air Act have been enacted to provide for the prevention, control and abatement of air
pollution and to carry out the aforesaid purposes.
And whereas the Board has been conferred power to take suc

prevention, control and abatement of air pollution.
And whereas under the provisions of section 21 of the Act, no person shall without the previous consent

of the State Board, establish or operate any industrial plant / brick kiln unit ‘in an air pollution control

h steps as arc deemed necessary for

area.
And whereas under the provisions of section 22 of the Act, no person operating any industrial plant /

brick kiln unit, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the prescribed standards.

And whereas, you are operating a Brick Kiln unit in the name & style of M/s Kaka Brick Company,
located at Near Village - Tapur, 'Tehsil — Chauth Ka Barwara, District - Sawai Madhopur.

And whereas the brick kiln was inspected by Board’s Official on dated 16/10/2024 and observed that unit

was found operational without obtaining valid consent from the State Board.
And whereas show cause notice issued to your brick kiln unit by this Office vide referred letter dated,

23/10/2024, but you have failed to submitted reply against aforesaid notice till date.
And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013 in the application
no. 37 of 2012; Wassan Singh V/s State of Punjab-regarding, and it was enjoired upon all the industrial
operations and process to close down their production activity which are operating without proper
consent of the State Board. State pollution control Board has also been directed to seal such defaulter
units. “
And whereas you are operating the aforesaid activities without obtaining valid consent to operate from
the Board. Thus, operating in contravention to the provisions of the Air Act.

And whereas, the State IBoard may, in exercise of the powers conlerred upon it under the provisions of
section 31 (A) of the Air Act and in performance of its functions under the Air Act, issuc directions in
writing 10 any person, officer or any authority and such person, officer or authority shall be bound to
comply with such directions which includes the power to direct:-

a. ‘The closure, prohibition or regulation of any Industry, operation or process, or

_#ME: crmmmnad with NKEN Crannar
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REGIONAL OFFICE ;T

RAJASTUAN STATE POLLUTION CONTROL BOARD

: o Sl - 322001
Plot No. 14-15, Meena Colony, Behind Jail, Sawai Madh.c')i::lllm 32
Phone- 07462-294921  email-rorpeb.swm@gmail.com

b C—"—

2

y ice, or
b, Stoppage or regulation of the supply of electricity or waler or n?y Oiht:ll;] ff;:lf—h i Gilmenie
¢, Toseal D.G. sets, Bore Well supplying water :o Ilhclproccss, il any,
so s to afleet complete closure of the industria plant. . ; , totel and in
Therefore, in nrdcrllo prevent and control water/ air pollution l?il”f.rd?li]ciil ?l{c[g(l:altc Board, in
interest of prevention of perpetual offence being commil[cld by the br.u. ;"A o,f i, o A T
exercise of the powers conferred upon it, under (he provisions of section 31 (A) of th o8
following directions:- ) '
A. Youare direeted to close down your Brick Kiln unit with immediate effect. il i
B. District Colicetor, Sawai Madhopur with request to ensure closure nl't'hc Brick ]I n : c:'ricit}'
C. Superintending Engincer (O & M) JVVNL, Sawai Madhopur shall disconnect the cle

. , o i I t
supply of the brick kiln with immediate effect and send compliance of aforesaid dircctions to éfh
this office.

Please note that the hon-compliance of the above directions is punishable under section 37& 39 of

the Air Act with imprisonment for a term which shall not be less than one year and six months but which
may extend 1o six years and with fine, '

Yours sincerely

(Baljeet Mcecna)
‘o.: RECB/RO/SWM/781/ []36— )Y _ D T e
No.: °B/ 5 ¢ - ;
Joa B L e, "oy [12] 200y
1. P.S. to Chairperson, RSPCB, Jaipur for informatjon, '
P.S. to Member Secretary, RSPCB, Jaipur for information,
The District Collector, District-Sawai Madhopur with request (o ensur
Company, Near Village - Tapur, Tehsil -~ Chauth Ka Barwara, District -

vt

e closure of the M/s Kaka Brick
Sawai Madhopur,

Company, Near Village - Tapur, Tehsil — Chauth Ka Barwara, District -
compliance of these directions as accomplishment thereof s binding upon y
5. Group In Charge - Miscellaneous Cell, RSPCB, Jaipur for information,
6. Master file, Closure Directions.

ou under the said Act.

o

Regional Officer

o(r_ -&
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD ﬂm.epl.blﬂ@ ""9
REPORT OF THE STATE BOARD ANALYST _—

(See Rule - 10)

Report No. : 3151

Report On : 24/02/2025

| hereby certify that | Dr. Satyavan Singh.
Section(2) of Section 29 of the Air (Prevention & Contro
the 23/02/2025 from Lalit Kumar, JSO, Bharatpur ,RSPCB Bh
Quality of M/S Amit Bricks Company | Plant - Amit Bricks Company
Village- , Tehsil- Chauth Ka Banvara , District- Sawai Madhopur Collec
Monitoring near Office. Collected on 22/02/2025. The Sample was in a condition fit for

alyst duly appointod undar sub

| of Pollution) Act, 1981 rocolvod on
aratpur Q@ samplo of Amblont Alr
(51210] ,Khasra No 1031,
ted from Ambiont Alr .
analysis as

Stale Board An

025 and declara tho

reporied below :-
| have analyzed the aforementioned sample on 24/02/2

| further certify that
result of the analysis to be as below :-
S. No. Paramelers Result :
i - 0
1 Particulate Matter (PM10) 178
pg/m3
The condition of the seals, fastening and conlainer on receipt was as follows ! lntacF
Signed This On 24/02/2025
Dr. Satyavan Singh
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bharatpur

Locatlon:

Scanned with CamScanner
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Report No, : 3157

Report On : 25/02/2025

| hereby cerlify that | Dr. Satyavan Singh,
Section(2) of Section 29 of the Alr (Prevention & Contro
the 23/02/2025 from Lalit Kumar, JSO, Bharatpur ,RSPCB Bharatpur
Emission (Stack) of M/S Amit Bricks Company, Plant - Amit Bricks Company [51210] ,Khasra
No 1031, Village-, Tehslil- Chauth Ka Barwara , District- Sawai Madhopur Collected from Stack
monitoring attached to brick kiln, Collecled on 22/02/2025. The Sample was in a condition fit for
102/2025 and declare the

Stale Board Analyst duly appointed under sub
| of Pollution) Act, 1981 received on
' a sample of Source

!’" . analysis as reported below :-
! | further certify that | have analyzed the aforementioned sample on 25
' resull of the analysis o be as below :-
! S. No. ’Parameters IResult
l 1 I Particulate Matter mg/Nm3 ' 657
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 25/02/2025
' Dr. Satyavan Singh

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bharatpur

Digitally signed by S
Date: 2025.¢

‘fn: R SIS
. o 3 : ! -
Scanned with CamScanner
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Report No. : 3152
Report On : 24/02/2025

| hereby certify that | Dr. Satyavan Singh, Slale Board Analyst duly appointed under sub

Section(2) of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
he 23/02/2025 from Lalit Kumar, JSO, Bharatpur ,RSPCB Bharatpur 2 sample of Ambient Alr
Quality of M/S Mis SHRI SANWARIYA BRICKS COMPANY/, Plant - Shri Sanwariya Bricks
Company [110693] ,Khasra No- 1659, Village- , City- Ancher Tehsil- Chauth Ka Barwara ,
District- Sawai Madhopur Collected from Ambient Air Monitoring near Office. Collected on
22/02/2025. The Sample was in a condition fit for analysis as reported below :-

| further certify that | have analyzed the aforementioned sample on 24/02/2025 and declare the

result of the analysis to be as below :-

S. No. Paramelers Result
i 1
» 4 Particulate Matter (PM 0) 155
pg/m3

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 24/02/2025
Dr. Satyavan Singh

BOARD ANALYST
Raiéslhan State Pollution Control Board
Regional Office Bharatpur

Digilally signed by, yavan Singh
Dale: 2025.8 #.31:55IST
Roason: Sellf

Location:

@ Scanned with CamScanner

(E: Scanned with OKEN Scanner
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(Soo Rule - 10)

Reporl No. : 3156

Reporl On : 25/02/2025

| hereby certify thal | Dr. Satyavan Singh, Slato Board Analyst duly appointed under sub

Sectlon(2) of Saction 29 of tha Alr (Prevention & Control of Pollution) Act, 1981 received on

lhe 23/02/2025 from Lallt Kumar, JSO, Bharatpur ,RSPCB Bharatpur 2 sample of Source

Emisslon (Stack) of M/S M/s SHRI SANWARIYA BRICKS COMPANY , Plant - Shri Sanwariya
, City- Ancher Tehsil- Chauth Ka Barwara

Bricks Company [110693] ,Khasra No- 1659, Villago-
g attached to brick kiln Collected on

, District- Sawal Madhopur Collected from Stack monitorin
22/02/2025. The Sample was in a condition fit for analysis as reported below -
n 25/02/2025 and declare the

| further cerlify that | have analyzed the aforementioned sample o

result of the analysis o be as below :-

S. No. Paramelers l Resull
luse B

[
v 1 Particulate Matter mg/Nm?3

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 25/02/2025
Dr. Satyavan Singh
BOARD ANALYST
Rajasthan State Pollution Control Board
Regicnal Office Bharatpur

!5.‘
Digilally signgd b
Dato: 2025 g0 25470810 1T °
Roason: SelMesfd
Locatlon: y

Scanned with CamScanner
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rulo - 10)

: 3153

. 24/02/2025 '

Satyavan Singh, Stalo Board Analyst dul
f the Alr (Prevention & Control of Pollution
JSO, Bharatpur ,RSPCB Bharatpur a sample of Ambient Air
Tahsll- Chauth Ka Barwara,, District- Sawai
ar Office. Collected on 22/02/2025. The

Report No.
y appointed under sub

Report On

| hereby cerlify that 1 Dr,
section(2) of Section 29 o ) Act, 1981 received on
the 23/02/2025 from Lalit Kumar,
Quality of M/S Bhawani Bricks Udyag , Plant-,,
ollected from Ambient Alr Monitoring ne
alysis as reported below = '

d the aforementioned sample on 24/02/2025 and decl

are the

Madhopur C
Sample was in a condition fit for an

| further cerlify that | have analyze
result of the analysis to be as below :-

E S. No. Parameters
& I q Particulate Matter (PM10)
i pg/m3
;l- g
| The condition of the seals, fastening and container on receipt was s follows : Intact
Signed This On 24/02/2025
Dr. Satyavan Singh
BOARD ANALYST

Rajasthan State Pollution Control Board
Regional Office Bharatpur

Localion:

@ Scanned with CamScanner

(¥ Scanned with OKEN Scanner
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Report No. : 3159

: Report On : 25/02/2025
S hereby certify that | Dr. Satyavan Singh, Stale Board Analyst duly appointed under sub
Sect:on(Z) of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 23/02/2025 from Lalit Kumar, JSO, Bharatpur ,RSPCB Bharatpur a sample of Source
Emission (Stack) of M/S Bhawani Bricks Udyog , Plant -, , Tehsil- Chauth Ka Barwara ,

District- Sawai Madhopur Coflected from Stack monitoring attached to brick kiln Collected on
22/02/2025. The Sample was in a condition fit for analysis as reported below :- ;

| further certify that | have analyzed the aforementioned sample on 25/02/2025 and declare the

result of the analysis to be as below :-
S. No. Parameters IRBSUH
1 Particulate Matter mg/Nm3 ‘ 598 |

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 25/02/2025
Dr. Satyavan Singh

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bharatpur

G

Scanned with CamScanner
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FORM8X
AN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(Soo Rula - 10)

RAJASTH

Report No. ! 3149
Report On ! 24/02/2025

| hereby certify thal | Dr.
section(2) of Section 29 o
the 23/02/2025 from Lalit Kumar,

ard Analyst duly appointed under sub

Pollution) Act, 1981 receives oo

JSO, Bharatpur ,RSPCB Bharatpur 3 sample of Ambient Air

Quality of M/S M/s KISAAN BRICKS COMPANY | Plant - Kisaan Bricks Company [112121]
,Khasra No- 960 961, Village- , City- Tapur Tehsll- Bamanwas , District- GANGAPUR CITY
Collected from Ambient Alr Monitoring near Office. Collected on 22/02/2025. The Semple W25 i
a condition fit for analysis as reporied below :-
| further certify that | have analyzed the aforementioned sample on 24/02/2025 and ceclzre the
result of the analysis to be as below :- ‘ l

Satyavan Singh, Slale Bo
f tha Alr (Pravention & Control of

S. No. Parameters Result
’ Particulate Matter (PM10) 94
pg/m3
The condition of the seals, fastening and container on receipt was as followss : Intact
Signed This On 24/02/2025

Dr. Satyavan Singh

) BOARD ANALYST

Rajasthan State Pollution Control Bozard
Regional Office Bharatpur

Signature valid

Location:

Scanned with CamScanner

(¥ Scanned with OKEN Scanner
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(Sce Rule - 10)

Report No. : 3155

Report On : 25/02/2025

i I hereby certify that | Dr. Satyavan Singh, Stale Board Analyst duly appointed under sub

A Section(2) of Section 29 of the Alr (Prevention & Control of Pollution) Act, 1981 received on

! the 23/02/2025 from Lalit Kumar, JSO, Bharatpur ,RSPCB Bharatpur 2 sample of Source
Emission (Stack) of M/S Mis KISAAN BRICKS COMPANY ; Plant - Kisaan Bricks Company
[112131] ,Khasra No- 960 961, Village- , City- Tapur Tehsil- Bamanwas , District- GANGAPUR
CITY Collected from Stack Monitoring attached to brick kiln Collected on 22/02/2025. The
Sample was in a condition fit for analysis as reported below :-
| further certify that | have analyzed the aforementioned sample on 25/02/2025 and declare the

result of the analysis to be as below :- j
S. No. ,F‘arameters IRGSU"
[ 1 !Panicufate Matter mg/Nm3 ]’240 J

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 25/02/2025
Dr. Satyavan Singh

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bharatpur

Signature vaglid
Digilally sisgn avan Singh
Date: 2025.0 L07:03 IST
Reason; SolfA{lde

Localion:

Scanned with CamScanner

(¥ Scanned with OKEN Scanner
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Report No. ! 3148

Report On : 24/02/2025

| hereby certify that | Dr. Sat
Section(2) of Section 29 of the A
the 23/02/2025 from Lalit Kumar, J
Quality of M/S Hanuman Bricks Company ,
\Village- , City- Tapuridhi Tehsil- Chauth Ka Ba
from Ambient Air Monitoring near Office. Collecle

condition fit for analysis as reported below :-
| further certify that | have analyzed the aforementioned sample on 24/02/2025 and declare the

result of lhe analysis to be as below :-
’ S. No. Parameters Result

f ' Particulate Matter (PM10) -

ard Analyst duly appoinled under sub
rol of Pollution) Act, 1981 received on
s0, Bharatpur ,RSPCB Bharatpur a samplo of Ambient Air
Plant - Hanuman Bricks Company [102471]
rwara , District- Sawai Madhopur Collected
d on 22/02/2025. The Sample was in a

yavan Singh, Stale Bo
Ir (Prevention & Cont

1
- pg/m3

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 24/02/2025
Dr. Satyavan Singh

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bharatpur

. Digltally signg
Date: 2025.8
Reason: SciPAlld
Location; v

Scanned with CamScanner
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(Seo Rule - 10)

Repori No. : 3154

Report On : 25/02/2025 d |
I heredy certify that | Dr. Satyavan Singh, Stale Bonrd Annlyat duly """“'”'“1" un ::r ";‘r;r;
Section(2) of Section 29 of the Air (Prevention & Control of Pollution) Act, 1081 rocolvo

the 23/02/2025 from Lalit Kumar, JSO, Bharatpur ,RSPCB Bharatpur n samplo of Sourco
Emission (Stack) of M/S Hanuman Bricks Company,, Plant - Hanuman Bricks Company
[102471] ,Village- , City- Tapuridhi Tehsil- Chauth Ka Barwara , District- Sawal Madhopur
Collected from Stack Monitoring Attached with Brick Kiln Collaclod on 22/02/2025. Tho Sampla

was in a condition fit for analysis as reporied below ;-
I further certify that | have analyzed the aforementioned samplo on 25/02/2025 and doclara tho

result of the analysis o be as below :-
S. No. Parameters IRUSU”
L 1 Particulate Malter mg/Nm3 1234

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 25/02/2025
Dr. Satyavan Singh

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bharatpur

A2) !

Scanned with CamScanner

(¥ Scanned with OKEN Scanner



FORM2 x

RAJASTHAN STATE POLLUTION CONTROL BOARD

'REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

‘Report No. : 3150

Report On : 24/02/2025

| hereby certify that | Dr. Satyavan Singh, Stale Board Analyst duly appm;t;d :';::L:::
Section(2) of Section 29 of the Alr (Prevention & Control of Pollution) Act, 1 ¢ ablack Al
the 23/02/2025 from Lalit Kumar, JSO, Bharatpur ,RSPCB Bharatpur 2 Samp""’”“;o Shpmiohiss
Quality of M/S M/S JAI MATA DI ENT UDHYOG /Plant - JAI MATA pI ENT UD e
,Khasra No 969, 1964/969 Village -Tapur, Tehslil - Chauth Ka Barwara , C.ity- Tal'pu o
Chauth Ka Barwara , District- Sawal Madhopur Collected from Ambient Air Momto;i:;g'nw 2
Office. Collected on 22/02/2025, The Sample was in a condition fit for analysis as repzrl; ’::_: th‘e
I further certify that | have analyzed the aforementioned sample on 24/02/2025 and dec

..-.‘-.
i
g
sk
.[[
3

result of the analysis lo be as below :-
r S. No. . |Parameters Result
1 Particulate Matter (PM10) 90 :
pg/m3

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 24/02/2025
Dr. Satyavan Singh

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bharatpur

Digitally slgned by/5 2
Date: 2025.8 B

Location;

| ‘/, 7 Scanned with CamScanner

(¥ Scanned with OKEN Scanner




90

FORM - X

RAJASTHAN STATE POLLUTION CONTROL
REPORT OF THE STATE BOARD ANALYST
(Seo Rule - 10)

BOARD

Report No. : 3158

Report On : 25/02/2025
| hereby cerlify that | Dr. Satyavan Singh, Stale Board Analyst dul
Section(2) of Section 29 of the Air (Provantion & Control of Pollution) A
the 23/02/2025 from Lalit Kumar, JSO, Bharatpur , RSPCB Bharatpur @ gamplo of Source
Emission (Stack) of M/S M/S JAI MATA DI ENT UDHYOG), Plant - JAI MATA DI ENT UDHYOG
[136476] ,Khasra No 969, 1964/969 Village -Tapur, Tehsll - Chauth Ka Barwara ., City- Tapur
Tehsil- Chauth Ka Barwara , District- Sawai Madhopur Collecled from Stack monitoring
attached to brick kiln Collected on 22/02/2025. The Sample was in a condition fit for analysis as

reported below :-
| further cerlify that | have analyzed the a

y appolnlod under sub
ct, 1981 roceived on

the

foremenlioned sample on 25/02/2025 and declare

result of the analysis to be as below :-
S. No. Paramelers Result
1 Particulate Matter mg/Nm3 625

The condition of the seals, fastening and container on receipt was as follows Intact

Signed This On 25/02/2025
' Dr. Satyavan Singh
BOARD ANALYST
Rajasthan Stale Poliution Control Board
Regional Office Bharatpur

‘Signature v

Digitally signad by

Dala: 2025.82 1 10,16 IST
Reason: SelMt o
Location: ¢

(¥ Scanned with OKEN Scanner
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(i) The permit holder shall deposit annual Royalty along with

contribution to the District Mineral Foundation Trust ‘fund in advance
equated quarterly installment.

(i)  Before excavation of brick earth from sanctioned permit area, the permit
holder shall remove top soil up to depth of one foot and store it
separately for reclamation of the land after excavation of brick earth;

(i)  Next permit shall only be issued after verification of reclamation of stored
top soil; _

(iv)  The permit holder shall transport such brick earth to that brick kiln for

which permit has been issued:;

(iv)  The Permit holder shall deposit within sixty days from the date of
enhancement of royalty , a further sum so as to make the total security
deposit as mentioned in clause of, sub-rule(4) of rule 53, and

(v} The permit shall be valid only for brick kiln as mentioned above;

(vi) for the existing “ in such case surrender of permit may be accepted by the
Mining Engineer or Assistant Mining Engineer concerned if there are no
dues against permit holder ”, the expression “ the permit holder may
surrender the brick earth permit by making an application in this regard
along with a no dues certificate to the Mining Engineer or Assistant Mining
Engineer concerned mentioning the intended date of surrender: Provided
that application for surrender of permit shall only be allowed if it is for one

or more complete year (s)" shall be substituted. o |
(vi) The permit holder shall have the liberty at all times during the period of the

permit in respect of the plot or land for which permit is sanctioned to enter

upon the area and to mine, bore, dig, drill, win work, stock, dress, process,

convert, carry away and disposed of the said mineral;

(ix) The permit holder shall confine his working within the limits of the permit
area and up to depth of two meters from the surface.

- S —
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(x) The permit holder shall not obstruct a'pproach to the adjoining leases/
licenses/ permit In case of any dispute about the approach road, directions

of the Mining Engineer/ Assistant Mining Engineer shall be final and

binding; _ :

(xi) Any breach of terms and after giving a fifteen day notice, permit
holder remedy the breaches after notice period but before cancellation of
the pemut in such. cases ten percent of secumy amount for every breach

shall be forfelted
(xu) Transfer of permit shal] not be allowecl
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(i) The permit holder shall deposit annual royalty alongwith contribution to the District Minera|
Foundation 2 [Trust fund and the Rajasthan State Mineral Exploration Trust fund] in advance
equated quarterly installments;

(i) Before excavation of brick earth from sanctioned permit area, the permit holder shal|
remove top soil upto depth of one foot and store it separately for reclamation of the land after
excavation of brick earth;

(iii) Next permit shall only be issued after verification of reclamation of stored top soil;

(iv) The permit holder shall transport such brick earth to that brick kiln for which permit has
been issued;

(v) The permit holder shall deposit within sixty days from the date of enhancement of royalty, a
further sum so as to make the total security deposit as mentioned in clause

(ix) of sub-rule (4) of rule 53;]

(vi) The permit shall be valid only for brick kiln as mentioned above;

(vii) Where the quality of brick earth in area granted under permit is not suitable for making
bricks or mineral is exhausted, 1 [the permit holder may surrender the brick earth permit by
making an application in this regard alongwith a no dues certificate to the Mining Engineer or
Assistant Mining Engineer concerned mentioning the intended date of surrender: Provided that
application for surrender of permit shall only be allowed if it is for one or more complete
year(s)]. "

(viii) The permit holder shall have the liberty at all times during the period of the permit in

respect of the plot or land for which permit is sanctioned to enter upon the area and to mine,

bore, dig, drill, win work, stock, dress, process, convert, carry away and disposed of the said
mineral;

(ix) The permit holder shall confine his working within the limits of the permit area and hpto

depth of two meters from the surface.

(x) The permit holder shall not obstruct approach to the adjoining leases / licences / permits. In

case of any dispute about the approach road, directions of the Mining Engineer / Assistant

Mining Engineer shall be final and binding;

(xi) Any breach of terms and conditions of the permit, the permit may be cancelled by the

Mining Engineer or Assistant Mining Engineer concerned after giving a fifteen day notice with
forfeiture of the security: Provided that if the permit holder contravenes any term and
condition of the permit and after giving a fifteen day notice, permit holder remedy the breaches
after notice period but before cancellation of the permit, in such cases, ten percent of security
amount for every breach shall be forfeited. _

(xii) Transfer of permit shall not be allowed. Signature [Elot----Verified

Digitally si ne'd'b‘c Rajengir:

Bhate ; il (ﬁitﬁ% Hee)
Designation : Assist o

Date: 2025.01.13 112177
Reason: Approved_ |
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Bhatt '

Designation : Assi,ét t Mining Engineer
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Reason: Approved_|
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(i) The permit holder shall deposit annual roy?a ty alongwith contribution to the District Minera| \
Foundation 2 [Trust fund and the Rajasthan State Mineral Exploration Trust fund] in advance )
equated quarterly installments;

(ii) Before excavation of brick earth from sanctioned permit area, the permit holder shall
remove top soil upto depth of one foot and store it separately for reclamation of the Jand after
excavation of brick earth;

(iii) Next permit shall only be issued after verification of reclamation of stored top soil;

(iv) The permit holder shall transport such brick earth to that brick kiln for which permit has
been issued;

(v) The permit holder shall deposit within sixty days from the date of enhancement of royalty, a
further sum so as to make the total security deposit as mentioned in clause

(ix) of sub-rule (4) of rule 53;]

(vi) The permit shall be valid only for brick kiln as mentioned above;

(vii) Where the quality of brick earth in area granted under permit is not suitable for making
bricks or mineral is exhausted, 1 [the permit holder may surrender the brick earth permit by
making an application in this regard alongwith a no dues certificate to the Mining Engineer or
Assistant Mining Engineer concerned mentioning the intended date of surrender: Provided that
application for surrender of permit shall only be allowed if it is for one or more complete
year(s)].

(viii) The permit holder shall have the liberty at all times during the period of the permit in

respect of the plot or land for which permit is sanctioned to enter upon the area and to mine,

bore, dig, drill, win work, stock, dress, process, convert, carry away and disposed of the said
mineral;

(ix) The permit holder shall confine his working within the limits of the permit area and upto
depth of two meters from the surface.

(x) The permit holder shall not obstruct approach to the adjoining leases / licences / permits. In
case of any dispute about the approach road, directions of the Mining Engineer / Assistant
Mining Engineer shall be final and binding; .

(xi) Any breach of terms and conditions of the permit, the per*n\?z'-f may be cancelled by the
Mining Engineer or Assistant Mining Engineer concerned after giving a fifteen day notice with
forfeiture of the security: Provided that if the permit holder contravenes any term and
condition of the permit and after giving a fifteen daySi:giaB,tﬁEBﬁﬁGt‘Veﬂféﬁdady the breaches
after notice period but before cancellaFion of the peBngi ”;_ g%%%—n@ pergent of security
amount for every breach shall be forfeited. Bhatt

Designation : Assist

(xii) Transfer of permit shall not be allowed. Date: 2025.01.13 1T
Reason: Approved

Mining Engineer
35IST

RajKaj Ref No.: 12957824
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Signature Not Verified

Dlgitally srgned‘b(F?é;e ra Kumar
Bhatt

Designation : Assust tMmlngrEngineer
Date: 2025.01.13 17:20:35 1S
Reason: Approueclzl
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Photographs taken during committee visit
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ILatitude: 26.204205

Longitude: 76120326 . i
Elevation: 260.65:34 m __5
ccuracy:6.4m--. 2

Time: 02-21-2025 14:26

Note:nbe .

Latitude: 26.206948 © " |
Longitude: 76.118725
Altitude: 204.0430m |
Accurdey: 5.0m
me: 02-22-202511:52
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!Ehtﬁ;llde. 26.207473 !
‘Longitude: 76.119117
(Altitude: 197. 541 m
Accuracy: 5.7,m~

Time: 02-22-2025/2 39"
Note: Hanuman brick'tapur;

Bt Lo

L » 1-;~;:1 o

Lamude 26.207265
‘Longitude: 76.118853
g'Allitude: 204.0£92 m
‘Accuracy: 7.7 m il
[Time: 02-22-202512:21 /-~
‘Note: Hanuman brick tapur; ;.-

B2 2
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Latitude: 26.206753
Longitude: 76.129326
EI_E\mtmn‘ 242.27:!:36 m
Accuracy: 10.3m -

|m - 02-21-2025 14 40...
Note: bhawani "

Wﬁﬂ o —
mﬂ R sl .

Latitude: 26.206686
[I,,on itude: 76.129003 _

1Elevatlon 242.27+36 m.
curacy: 34.4m -
ime; 02-21-2025 14:40 i~ ‘,.__
INote:bhawani. . ¥elovii
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